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LEGISLATIVE ASSEMBJ ... Y. 

Munday, 11th Fcbmltry, 1924. 

The Assembly met in the A.ssembly Chamber at Eleven of the Clock, 
.:\Jr. President.in the Chair. 

:\[EMBEHS SWOUN: 

~ir Palamalleri ~ ndarall1 Ai,'er Sivliswamv Aiver, K.C.S.l., C.l.E., 
::\1. L.A. (Madras: Nomillated Non.Official): ,'Sir 'Gordon Fraser, Kt., 
::\I.L.A (:Madras: European): ~ lr. : a lll~ Schamllad Sahib Bah adur , 
-'I.L.A. (West Coast and Xilgiris: -'Iuhammadan). 

Q UESl'IONS AKD ASSWE}{S. 

~()6. *Mr. V. I. Patel: Will Government be pleased to "tate 
the names of Officers of the Political Department who have not passed any 
Departmental Examination and yet are invest.ed with first class and 
,.;ummary powprs? How long has each of t,hem hepn l'xerci,.;ing th08!' 
powers? What are the special reasoq,s justifying Goyernment to inVElst 
t.hem with those powers? 

. . 
Mr. B.  B. Bowell: 'l'he information required is contuined in the state-

ment laid on t.he Table. 

• ( .J.03 ) 
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Statement referred to i. reply to Mr. V. J. ,Patel's Question No. 206. 

I 
I 

--~ 
3 

i 
N ameli of Officers of the POlitical'\ 
Department _ who have not . 
passed their Departmental 
Euminations but are 
exercising 1st cla88 

Nature of powers exercised 
with dates. \

' ~e n  for ext'rciling pow_ 
in column 2. 

lUlU Snmmary 
Powers. 

1. Major C. K. Daly 

2. Jiajor R. G. Hinde 

3. Captain E. H. GastreU 

40. Major H. W. C. Robson 

.! ~ :-  a :~~~,lst 
I claas. with addition&1 powers. I 
since ~lst January 1921, as 
Political Agent, Bahrein, I 
PelsiAn Gnlf. \ 

Powers of • Magistrate, 1st 
cla88, with additio.,al powers, 
Bince 28th-September 1!J23, as 
Political Agent, Mukat, 
Perlian Gulf. 

Powers of a Magistrate, let 
cla88, with addition .. l powers, 
since 10th Xovember lU22, 88 
Vice-Conlul, Ahwaz, Persia. 

Powers of a Magistrate, 1st 
clau, since 11th April 1!l:!3, as 

! Assistant to the Resident in 
i Kashmir. 
I 

6. Captain D. dell. S. Fraser •  I PO""ers of a Magistrate, 1st 
I claBs, since 20th !'/ovember 
;  J U~ , as Rellideocy Magis-
'I trate, Indore. 

6. Major A. E. D. ParsoDB" Powers of a ~strict Magistrate I 
O.B.E. and a Court of Se8IIions, .it,ce 

7. Captain L. E. B .. rtou 

I 28th I'ecember 1!J23. as I 

I Political Age"t, T .. chi, North. ! W ~' t t rontier Provinco. I 
! 

. I rowers of a Magistrate, let I 

Owing to the snspension of 
recruitment of Military Ofti-
rers during the war and the 
colisequent depletion of the 
cadre, ofticet'1l admitted to the 
1Jel,artmellt After the reopen-
ing of recruitu:ent III 1H19 
were required to man the 
cadre posta of the Depart-
ment and could not be 
attach'ed to • major province 
for the usual trait ing and 
Departmental Eltaminationl. 
Steps lOre beillg taken to give 
them the ne eaaary tr .. ini. g 
by withdrawing BI many of 
them at one time al call be 
spared without dislocation of 
work. 

1 class, sincl! 17th October 1\)23, I 
i &8 .A.si.lant lommiB.iOl.er, i 
I 'rhal, North-West ,I<'ro .. tier ~ 

! PNvince. I 
8. Captain B. Stnart Horner .1 Powers ot' a Magistrate, 1st \. 

Ii C1088, sil,ce 3rd April 1!l23, as/ 
Magistrate, .~ . Is a bar-

. ! rister-at-Law. I 
I ' 

RAILWAY QUARTERS FOR EUROPEANS, ANGLO-INDIANS AND INDIANS. 

207. *)[r. V.I. Patel: Will Goverrunent be pleased to publish a com· 
parative statement showing the number and cost of quarters constructed 
01' proposed to be constructed for the use of Railway Officials both 
European and Anglo-Indian on the one hand and Indian on the other? 

• 



• 

,  . ~e Honourable Sir a~le  ~~,; .. The G~ ~ment)1a e nq:t gfJt. the 
infonnation Bnd WQuid' prefeJ; not ~ ,put' Railway AdUlinistratioD!> to the 
t·rouble of collecting and compiling It; , 

PROTECTION OF PRINCES ~  . 

. ~ . *Mr. V. J. Patel: Is it a lact that the • 11'otection of Princf'f< 
Bill ' W8S introduced into the Assembly on a definite suggestion made by 
the Secretary of State to the Government of India in that behalf? Will 
the Government be pleased to lay on the Table all the correspondeb6e Oil 
the Aubject between'the Government of India and the Secretary of State? 

1Ir. E. B. Howell: The attention of the Honourable Member is invited 
to the reply given by Mr. De!-lYs Bray, 011 the 15th January 1923 to que;;-
tiont No. 30 asked by Mr. K. (:. Neogy in this HouRe. 

Mr. V. J. Patel: Will Government be pleased to say why the second 
part of the question remains unanswered? Will they be p!eased to lay on 
thp Table the correspondence '! 

JIr. E. B. Howell: Mr. Denvs Brav's answer concluded with the fol-
lowing sentence: "  • 

.. The Government of India do not propose to ask for permission to publish any 
further correspondence between the Secretary of State and themselves on this subject." 

Mr. V. J. Patel: Will Government be pleased to say what objection 
they have to lay on the Table the corre8pOndence? 

Mr. E. B. Howell: I would ask for notice of that question. 

STAFF OF THE HIGH COMMISSIONER FOR INDiA. 

209. *JIr. V. I. Patel: Will Government be pleased to state 
how many persons drawing more than Re. 300 a month are employed 
under the High Commissioner for India in London and what are their 
educational qualifications and nationalities? 

The Honourable Sir Charles Innes: The staff under the High Commis-
sioner drawing more than Rs. 300 a month numbered 112 on October 1st, 
1923. Of this number 5 arc Indians and the rest Europeans. The Gov-
ernment of India have no detailed information about the educational qull::. 
lifications of each individual, but 'the 8lerical staff is requirf'd to be of the 
Rame educational standard in each grade as that fixed for employment in 
the corresponding grade in the Civil Service in England. 

Mr. V. J. Patel: Will Government be pleased to get the information 
and lay it on the Table? 

Mr. A. Rangaswami Iyengar: Will the Government be pleased to state 
whether the Secretary of State has made !lIly rules in connection with 
the recruitment of these officers under the High Commissioner? 

The Honourable Sir Charles Innes: The rules are the same as those 
prescribed for the different grades of the Civil Service in England, 

Mr. V. J. Patel: \Vill Government be pleased to get the informatioll 
re a~din  the educational qualifications of t.hese employees and Is;. it on 
the Table? 

t Vide p. 977 of L. A. DebateR, Vol. III. 
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The Honourable Sir Oharlea Jnnea: I understand that the infomlation 
is available in various publications that are available in India. I will as-
certain and let the Honourable Membf'.r know. 

Mr. A. Rangaswami IJ8DI&1': Call Government suy whether these ap-
pointments are made on thf' certificate of the Civil Service Commissioners 
in England? 

The Honourable Sil Charles Inn.: These appointments are mostly_ 
derical appointments and are made ,by the High Commissioner for India. 

HESOLUTIONS IN TilE LEGISLATIVE ASSEMBLY AND COUNCIL OF STATE. 

:HO. *Kr. V.I. Patel: Will Government be pleased to state: 

(a_) the Bllmber of Resolutions of which due Botice was given, 

(b) the llwnber of the admitted Resolutions, I\nd 

(c) the number of admitted Resolutions which did not come up fOT 
discussion, 

during the first tenn of thl-' refonned Legislative Assembly and the 
Council of State, respectively . .. 
Sir Henry Moncriell SQlith: Two statements giving the infonnation 

ilsked for are laid on the Table. 

St(!t,'ment SllOlI!itl.q tTw number qf llewltdiol16 q'eceifJcd, admitted a-'Hd co/tid 1I0t ('tim,. 
"pfor discltui()n durin,qtlre lir# Le,qislaii"" AsumU,1/, 

Se8sions. 

Delbi Session, 1921 

Simla SesSiOll, 1921 

nelb i SCII8ion, 1922 

'Simla. ~ ion. 19~  

Delhi Session, 1923 

Simla. 8e8sioo, 1923 

•  J 

i 
'I 
j 
, , 

i 
'I 

Totaluumber 
of Reso\utioos 
of whicll 
notice 
. receil'ed, 

138 

267 

262 

7~ 

--I 

I 
1 
1 
i 
i 

142 I 

· --l~-

Total uumber 
of Resoll1tions 
a.mnitted, 

129 

23H 

:168 

1~7 

1,1l98 

Tota.l ul1mber of 
Reeoll1tiOllll 
whi .. h did not 
ClOmp up for 
<1i8('l188ioll. 

176 

186 

221 

:350 

126 

1,166 

Y.B,--11.' c &SC8 where oervpral Members ga.ve Ilotire of t.IlC saint' ResulutiOll, Hie Iloti('{\ by 
_-II :I'(ember hllij )x>(>11 ,·OU1It,·<1 0.8 a. e la~a.lc Resolution, 



QtJB87JOB8 AJU)08WDS. 

St"telflf'tU _10willg UU:.1Ia,ube,.oj' Ruol"u." •. rellewed, .. witted "ffti (:o,"d flot "OIlU ffP 
fO,. di.crunfJlI in '''e (JeM"C!i1 of State till the end ",lite Simla Be,noll, 192!J. 

1>ellti ::i_ion, 1921 
Simla 8eesion, ll.'~1 
Delhi &mon, J1I241 
Simla SeIeion. 111%2 
Delhi 8e811ion; 11123 
Simla !-f'!!fliOll, l!'23 

Tolal 

. ~ 

ToI.al )_OOr af 
.Ii IlIOlUtieD. af 
wlidl DOtice 
reeeived. 

Total Dumber 
of Reeolution8 
admitted. 

Total Dnmber 
of lleeolutioJ'8 
which did "ot 
come up for 
di8(·us8iru •. 

tia 51 15 

1"3 I "7 25 
1lH 32 -i 
42 35 1~ 

as· :12 10 

~- ----~--:------'-;-
~ all· 711 

](r. V. I. PaW: In view of the large -nmnber of Resolutions that re-
main undiscuSHed, will Govenlment be pleased to say whether they pro-
pose to advise His Excellency th., Gov(,nlor (it'neral t<) incr~·a,,~· the nUlll-
lWl of non-officinl days:' 

Sir Henry Konerieft Smith: Dot's that qllPstioll lJet't'ssai-ily arist' out 
of l ~- answer, Sir? 

QUESTIONS IX TIlE LEHISI..ATIVE ASSEMBLY AND COUNCIL OF STATE. 

:H L *Kr. V. I. Patel: Will, Government be pleased to state: 

(a) the number of interpellations of which due notice was given, and 

(b) the number of interpellations which were admitted and the 
number which were disallowed 

during the first ternl of the reformed I.egislative Assembly and the 
Council of State, reSI)Cctivcly? 

SIr Henry JIoDcri8ft SmiUl: I lay two statements On the Table. 

8t(ltf'llll'71i sAori".f! tAl' 11/.mber of ,lIellio •• P'e('noed, "dlllitted aRd Jis(lllOlirtu/ i,,~ tte 

Le.qi.rlClti!'t! .A. e~ l;1  ufllo tl~ e lid qf tile Simla Sr!nOfl, 192H. 

Setosion •. 

Delhi Sl'IIsiou, 1!l21 . 
Simla Session, 1921 . 
Delhi Seujml. 1922 • 
81mla Sesaion, 1921 . 
Delhi Be.ion, 1983 • 
Simla Sl'II8ion. 1923 . 

Total 

Tofal "umber 
o£ qUPStiOl)8 
toIl'nittfd. i 

Total llnmlK-r 
of question. 
di8l1Illnn'd. 

Total number 
of que.t1011I1 . 
of which 
tid6ke'. 
reteh·ed. I 

I 

--.t-------/' . ------- ------~ 
804. 1\96 
947 7fl2 

., '9?-1 71(1 
7B'1 601 

't,::~ r :! 
--. -is~i-· --.- -.n!~-'  

~ 

16H 
l!»!1 
127 
1811 
~ 

N.B.--Queationa which were withdraWTl or faDtlPnt'd by tIle ('m~ who gal'" uotiOP' 
tleT'l'IOf:."e _'been sbcMm. 
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,stl1tem,ent showing the fIItmber of qltestio1lg receil[ed, fU/mitted (f,nd disalioloed if! f h r 

COU1rl'il of State up to Ute end oftlte Simla c i o~, 19?-S. 

ession~. 

\:elhi SC'Sio1l, Hl21 

Simla S_i01l, 1! ~1 

Delhi Se~sioll, 192:! . : 

Simla Session, 1922 I . : 
" j 

Delhi ~eci i ll, HJ23 .:'-; 

Himla ;'e8sioTl, 1112:3 

ToW 'I 
I 

Total IlJlrober 
of que.4iolls 
of which 
Ilotice was 
received. 

273 

2"6 

170 

1!J" 
,  , 

::63 

128, 

--_ .. ----
'I,;!)4 

l'otal II umber 
of q ueotiotlS 
ad wi tted. 

2:13 

:!01 

166 

164 

:!(.\l ' 

,86 

1Mii 

Tutaillumbcl' 
of questions 
ill.allowed. 

~  

~l 

I:! 

~  

46 

lU 

.-~--.---

14:! 

S.B. -Que.tions which we:e \\ iU,dl'll, ..... 1 or ('ancelled by the lIIembci·. who gal'<' noUee 
thereof have not been .hown. 

~i  FOR ADJOUR;S-MENT IN THE TWO OHAMBERiI OJ<' THE INDIAN 

LEGISLATURE, . -

212. *JIr. V. J. Patel: Will Government be pleased to state; 
(a) the number of motions for the adjoUl'tllnent of the business of 

either Chamber for the purpose of discussing a denrute matter 
of urgent public importauoo" of' whiCh a written statement as 
required by the Rules was ree:eived'by the Secretary, 

(b) the munber of such motions. ru1e4 out of order by the Prf'sident. 

(c) the number of such motions fOI: which leave was refused by 
either Chamber, " 

(d) the number of such motions which were discussed by ei~r 
Chamber, . 

(e) the number of sucb niotions which \\"ere withdrawn, and 

(f) tlw number of such mo~i  whidh were adopted. 'or de ~ate ;:;' 

during the first term of tlie re o~ed ~e islati ~ Assembly a.nd the 
Council of State? ,. 
Sir Benry Koncrieft SmJ\h: Two st.atements are laid on the T&bJe. 
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Statement IIMwi"g tke n1/,1/I.6e·r of motions for adiournment under Rule 11, received, 
·ruled out of order, discussed, etc., during tkejil"st Legislative Assembly. 

Sel!8ionB. 

Simla Se88ion, 1922 . 

Delhi Session, 1923 . 

Simla Sellllion, 1923. 

Total 

, 1 ,I 

31 
I 1: 11 

3 

RBJUBX8. 

.. Automati· 
cally tenni· 
natoed under 
Standillg Or· 
der 24 (1). 

1 t All motions 
related to 
the same 
subject. 
[See Rule 12 
(i).] 

Ii, I 

_6 _. _6 i_,,_. :_ .. _1_,,_. I-,,_Ll 
191 10! ". I 41 ". I 1  , 21 

l All motions 
related to 
the same 
subject. 
[See Rule 12 
(iJ.J 

Stateme1Jt SMiving tke number of motions for adj01J,rnmentJ under Rule 11, ·received, 
ruled out of o-rder, discussed, etc., in tke COltflCil of Statel 8ince tke 3ra FebrltM'!J 
1921. 

III 

~ 
a 

Sessions. "0 
<d .. '" 

~.e; 
s1:: 
;;f 

Delhi Seasion, 1921 . 2\ 
Simla Session, 1921 . S I 

III : III ill . 
>l • I h1i 0" 
~~ .~ >l 

~!S 
j ~ cp 1=5 
atdo .... ",0 

.... 0 ! .. -~ 

o~ o ::~ 

: .~~ .. 0 
1 ti ~ ~'i ,.0 '" s-i a '~ ",,,, I ::soep 

z" IZ .... " ---------,.-

§  § ~ ! 

1  1 1. i 
' ~ 'S ~ CC; "a 

Ii: 5 i:~ Ii:"; Ii: 
.os "," .0..:: .os ~ .os"; 
",,,,, ~~ '" I '" i!J z'" z ~ z"" z-

REJIrA.RES. 

,--'-. -------
1 ill I  -

I 
2 1 2'11 

I i 
Delhi Se8sion, 1922 .  4 J 2 lIt I 
Simla Ses8ion, 1922. 1 1:1: ' 
Delhi Sesmon, 1923. Ntl I .. ... I, .-

1 

.. One with· 
drawn with· 
·oni . discu8' 
sion. 
tDitto. 
lDitto. 

Simla Session, 1923. ,- 1 • 1§ 1 Anto~atical' 
I I :ly.Wrminai· 
I I I  . ad tritder S. 1-1-1-1----' 0.23(1) . 
. 1 18 "! 1 'I SINil Ie 11. Toi&! 
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DISQUALIFICATIONS FOR ELECTION TO THE PROVINCIAL AND INDIAN 

LEGISLATURES. 

213. *Kr. V. I. Patel: Will Government be pleased to state 
whether they have advised or propose to advise His Excellency 
the Governor General to remove the restrictions which debar per-
sons against whom a conviction by a Criminal Court of more than six 
months is subsisting from election to a Legislative Councilor to the Indian 
Legislature ~ If the Goverruncnt is not prepared to take this step, will 
they be pleased to state the reasons? 

The Honourable Sir Xalcolm Hailey: I presume the Honourable Mem-
ber wisllfls to know whether Go e~ment propose to advise His Excellency 
the Governor General to remove the disqualification in question by the 
exercise of the prerogative powers of purdon which have bl'CH COl1fc'IT<'d 
upon him. 

The answer to the question is in the negative. 

Thc' position of Government in the matter as regards certain classes of 
persons subject to this disqualification \\'a" explained by the Honourable 
Mr, Crerar in a statement ill the Council of State on the 14th March 1923, 
and I would invite H reference by the Honourable Member to that state-
lllenL 

l~ PAGA A \vORl, IN AMERlC,\ llY MR. RuSTOM,Jl, 

~1 . *Ilr. V. I. Patel: Will Government be pleased to state 

(a) the amount of remuneration paid by the Government of India 
to one Mr. Rustomji for his lectures, etc" about India in the-
United ~tates of America ~ 

(b) with what paper in l llia~- was ~ r, Hustomji connected 
before he got this job? 

(c) whether there are any other pc·rsons in the United States of 
America or any other country doing similar work for whieh 
remuneration is paid by the Government of India '1 If so, 
what are their names and what remuneration does each of 
them get? 

The Honourable Sir Xalcolm Hailey: I have nothing to add to the reply 
which r gave to Mr. Muhammad Fai,vElv; Khan on the 15th January of last 
year. 

Xr. V.-J. Patel: Does it include an 3nSWf'r to question Xo. (c),-whc-
ther there are any other persons in the United States of America or any 
other ,country doing similar work? 

The Ronourable Sir Xalcolm Hailey: My answer does not include an 
answer to that question. 

Mr. v. I. Patel: I want an answer to that question, please, 

The Honourable Sir Xalcolm Hailey: Mv answer will be exactly the 
same wliich I gave on that occasion.' < 

Xr. V. I. Patel: Has the Honourable Member an,\' objection to giving 
an answer'] 
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The Honourable Sir lIalcolm Hailey: It was, that we are not prepared, 
just as 110 Govemment in similar circumstances would be prepared, t(} 
givc information on a subject of this nature. 

1Ir. Bhabendra Chandra Roy: Will Government bc pleased to state 
under what head such expenditure is shown in the demands for grants? 

)(r. President: TIlt" HOJJourablt· Member l)ad better give notice of that 
question. 

IIr. V. 1. Patel: 1;; the Ilmount paid to this gentleman votable:) 

The Honourable Sir Malcolm Hailey: No, blr. 

IMPERIAL MEDICAL RESEAR.CH INSTI'rUTE. 

:H5. "'1Ir. V. 1. Patel: "Vill liovernment be pleased to statc 
whether the scheme for the establishment of an Imperial Medical Research 
Institute in Delhi has been settled? 

Mr. M. S. D. Butler: Th,· ,,'chellll' f"r t!ll' l,,,tahlislllllent of an Imperial 
~ edical Uescarch Iustituk at Delhi hus been held in abeyance as a 
result of the recommendation made by the Retrenchment Committee-. 

Y lZAGAl'.\TAM HAnBoun. 

:H6. "'1Ir. V. 1: Patel: What were the proposals of the Bengal-Nagpur 
Railway Company for the solution of the financial difficulties regarding the 
Vizagapatam Harbour Scheme and whether lUiy decision had been reached 
in the matter, and if ><0, ,,·hat?· 

Mr. A.  A. L. Parsons: Hen'raJ alternative schemes have beeJl pro· 
posed by the Bcngal-N l ~pllr Raihl'ay for financing the proposed develop-
ment of Vizagapatam Harbour but nollt~ of them has been considered a 
f;atisfactory solution of the problem. As the matter is one in which the 
Local Government is eenl~' interested, and no final decision has yet b.,en 
tlri"ived at, it is not considered desirable at present to disclose the detail" 
of the various proposals. 

Mr. V. 1. Patel: When is thl' decisioll likely to be reached? 

The Honourable Sir ChazIles Innes: The question is a very difficult one-
but I can prollli8e the Honouruble MIf!'mber that we shp.1l do ·our very best 
to arrive at till earl,\' deeisioll. But I must warn him that the whole' ques-
tion is rather mixl'd up ,dth the Raipur-Vizianagram Hailway and 'that also 
is II question to be taken into account. • 

Sir Campbell Rhodel:l: Will the Honourable :Member also consider that 
in view of the early development of the '1'alcher coalfield, the deveiopmeIlt 
of the Vizagapatltlll Harbour is a matter of great importance? 

The Honourable Sir Charles Innes: We' shaH eertainlv take that factor 
into Be.count, -Sir. . 

. ADDITIONAL 'l'AXATION LEVIED BY THE CENTRAL GOVERNMENT SINCE 

TIn; INAVGrUATION OF TIn; HEFon!lfS. 

·217. "'Kr. V.I. Patel: Will Go ernlll~nt be pleased to state 
what is the total amount of additional taxation levied by the Central 
Govenll1lent sincl' the inauguraticm of the re orm~:' 
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The Honourable-Sir Basil BlackeU:· Additi0n:al. tlWltion expected to 
yield 41 crores has been imposed by the Central Government since the 
inauguration of the reforms. 

NOMINATION OF INDIANS FOR SAxDm;'RsT. 

218. *Ilr. V. J. Patel: Will Government be pleased t,o state 
how many Indians are being nominated each :year for SandhtIrst and 
whether the Government proposE' to start a ~ ilitm·~· College in IndiR and, .. 
if so, when? 

Kr. E. Burdon: The anSWl'r to the first, p.art of the questipn is that 
10 Indians are nominated each year for ~and rst. As rcgllrdR the second 
part, I would invite the attention of the Honourable ~ el11 er to the replyl 
given on the 1.5th January 1923 to unstlU'li:,d question Xo. 5:i: 

INDIAN CONTRlBUTIO:SS TOWAltDS THE HOY.-\L ~l A :  AC.-\DEMY, 

\VOOLWICII. 

219. *Ilr. V. J. Patel: Will Govenlllient be pli!ascd to state 
·what is the total amount contributed by the Indian Exchequer towards the 
maintenance of the Royal Military Academy, Woolwich, during the last 
ten years and how many Indian candidates have been nominated for 
:admission to that Academy during the period? 

Kr. E. Burdon: The attention of the HonourabIe Member is invited 
to the replyt given on the 15th January IH23t{) unstarred question No. 57. 
I am unable to state the amount paid ()u this particular account during 
the past ten years. 

Ilr. V. J. Patel: Why is the Government unable to give that answer? . 
Kr. E. Burdon: The reason is given in the reply to which I have 

-already referred the Honourable Member. Broadly speaking, it is this. 
India pays through the capitation payment for British troops a share of 
the cost of the Royal Academy at Woolwich based on the nwnbel' of 
recruits she takes from the institution annually to maintain the sanctioned 
-establishment of Royal Engineers. But what ·precif>c portion of the capita-
tion payment is attributable to this particular service is not known in India 
-and could not be separated here. the calculation is made in· England. 

Diwan Bahadur •. Ramachandra Rao: 'MltV I ask whether any 
Indians are admitted to the Woolwich Academy?' 

Ilr. E. Burdon: No, Sir. 

INDIANS IN THE NAVAL AND AIR FO·RCES . 

. 220. *Mr. V. J. Patel: Will, Go'Vernment beplt\l'S(ld to state 
how many Indians have been admitted to the Navy and Air Force since 
the last war? 

, . ' 

Mr. E. Burdon: No Indian officer has beon admitted to the Royal Navy 
Dr the Royal Air Force since' the war. There is an Indian technical section 
attached to the Royal Air Force in India· in -which Indian ,.rtific.ers to 
the number of 114 are eJ:nployM. 

t V ide p. 'lOll of J_. A. Debates, Vol. III. 
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Mr. V. I. Patel: lH therc any i~mediatl inicntibD . of admitting 
Indian!'; to these services? 

J(r. E. Burdon: Xo, Sir. 

fton:nN'!I'IBXT HF.H\,ANTS AND MEMBERSIIIP OF POLITICAL 

ASSOCIATIONS. 

221. *Mr. V. I. Patel: Will Government be pleased to state 
whether there are an:" rules prohibit,iug Government muplo,Yees from becom-
ing members of the Indian National Congress or the Liberal Federation 
~ any other political association? 

The  Honourable Sir J(alcolm Halley: Yes. The matter is governed 
by rule 23 of '.' The Government Servants' Conduct Rules". A copy of 
these Rules is in the Library of this House. 

Kr. V. I. Patel;. I understand from those Rules that active participa-
tion is not; permitted. Is there any objection to their being members of 
"these Associations? 

The Honourable Sir J(alcolm Halley: It is difficult to separate the 
question of membership from active participation in a political associa-
tion. That is a difficulty which I think thc Honourable Member ,,';11 
rl'lllise himself. 

Mr. V. I. PaW: If it is difficult for Governmentt,how can they .... 

The Honourable Sir Jlalcolm Hailey: That is why we make II definite 
I"ule. 

Mr. V. ~.Patel: What is the interpretation of Government? Can 
their employ ellS become simple members of these Associations without 
tllking active part ill them? 

The Honourable Sir J(alcolm Halley: No. Sir, they cannot. I think 
perhaps the Honourable Member took part in a controversy we onoe hael 
in . regard to· membership of a society known as the Round Table? 1£ so. 
ne will appreciate my point.· 

Mr. V. I. Patel: Is the Government aware that memoers of t,he Exe-
'Cutive Council do take active part in oopferences held wlderthe auspices 
of the Liberal Federation? 

The Honourable Sir Malcolm Halley: They are not, as far as I am 
8WRr6, members of that body. . • 

Mr. V. I. Patel: Is Goverumellt aware tha. Ministers a.. well l~ 
Members of the EXPl'utivt' Council in Bombay took active part .  .  .  . 

Mr. President: 'lihat question is to be put in the Bombay Legislature. 
~ 

'l'he Honourable Sir J(alcolmHalley: Aud pprl1Rps, Sir, you will allow 
me 'to add tlult -the action of MinisterB is not regulated by the Govcrmnent 
Rervants' Conduct Rules. 

Mr . .A.. Rangaswaml Iyengar: . Will the Government be. pleased to SI\V 
.... ~t er there i,s an t in~ in .the Government Servants'. ConCluct Rules 
winch pre ~nts ~ e ') prescIICe of pUblic serVRn't" at fnef>t,ings of the Con-
greHs or Fool"ration, ., ; . 
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The Honourable Sir :Malcolm Hailey: I should have to look into the 
rules again before returning a dt'finite answer to thtc' question. 

XCMBEU OF VOTERS FOR THE PROVINCIAL COL'NCILS AND THE LEGIS-. 

J.ATIVE ASSE:lIIlLY. 

~. *)[r. V. J. Patel: Will Government be pleased to state: 

(a) the total nwnber of voters for each of the Provincial Councils 
and the Legislative Assembly on the occasion of the first 
General Elections and the last General Elections respectively? 

(11) the total number of voters \ .... ho recorded their votes on each 
occasion for each of the Provincial Councils and the Assembly? 

(c) the nwnber of seats that were uncontested on each occasion for 
each of the Provincial Councils and the Assembly with the 
number of voters for all thc uncontested seats? 

The Honourable Sir Malcolm Hailey: (aJ, (hi" uud' (c). The Honour-
sblp 'Member is referred to the Ueturn presented to Parliament showing 
t,he results of the fir;;t general elections to the Indiall Legislature and 
provincial Legislative CoullcilR. A ('op), of this Heturnhas been placed 
in the Library of this House. A similar Ueturn is no\\' under prepara· 
tion as regards the last general ('Iection and !L copy of it will be placed 
in the Library in due eourst'. 

DgADLOCK IN TilE CmnRAL }>ROVIXCES. 

~ . *1tIr. V. J .• atel: Will GovernI1lent be pleased 

(a) to state whether the attention of the Government has been 
drawn to the deadlock created in. Central Provinces, as a 
result of the motion of . no-confidence ' in the Minil.terl' 
adopted by the Central Provinces Legislative Council at one 
of its recent meetings? 

(b) to lay on the table the correspondence between the Central 
Provinces Government and the Government of India 8salso 
that between His Excellency the Governor of the Central Pro-
vinces and His Excellency the Governor-General on· the sub-
ject? \Vhat steps do Government propOf'!e to t·ake to eafilc 
the situation by satisfying public opinion? 

The Honourable Sir Malcolm Hailey: (a.) Government have seen the 
}'eportfil in thc pref;S regarding the motion of want of confidence which was 
adopted by the Central ProvinceR Legislative Council. e~' are not aware 
that any deadlock exiRts. 

(b) There has been no correspondence on the subject between the Gov-
ernment of the Central Provinces and the Government of India; th(, 
Honourable Member is no doubt aware that the Government of India . 
would not in any case be prepared to publish correspondence between 
His Excellency" the Governor of the Central Provinces and His Excellency 
the Governor General, nor would they QeCessarily ·be' aware ,of its existence. 

STRENGTH OF Tn): \'AltlOl'S PARTIES IN' THE LEGIsLATIVE ASSEMBLY.' 

224. *)[r. V. J. Patel: Will Government. be pleased to state: 

(a) the total number of Swarajist members 

(b) the total number of Independent members, and 

(e) t ~ total nwnber of Liberal members in the Assembly? 
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The Honourable Sir Malcolm Halley: 'l'he information asked for by 
the Honourable Member is not within thc knowledge of Governmt'nt. 

Mr. X. Ahmed: What is the test for classifying «(I), (b) and (c) 
1Iembers? 

Mr. President: 'l'he Honourable Member is probably in a better posi-
tion to answer that than the Home Member. 

Mr. X. Ahmed: I would like a reply to my question. 

The Honourable Sir Malcolm Bailey: J am afraid I cannot enlighten 
him. There are perhaps gentlemen sitting in the House who can. 

Mr. H. M .. Joshi: May I ask how a S 'ara i~t, is to be known, by his 
white cap or some other method? 

Mr. V. J. Patel: ~ a  I answer that question. The Swarajist is Olle 
who would not allow himself to be used as a tool in the hand8 of Gov-
ernment to fight the great lIoIl-co-operation movement. 

Mr. President: I must remind the HonourRble :Member that. every 
.:'Ilember of this House scrves here 011 conditions and one of the primar~' 
conditions is that he respects the bOIlR fides of every other Member of 
this House. 

Ol"FEllS TO SWAIlAJISTS TO AmlINISTEH TUAXSl"EURED SUBJECTS IN 

BENGAL AND THE CENTRAL l'UOVINCES. 

225. *)[r. V. J. Patel: Will Govenunellt be pleased to state 
whether they or His Excellency the Govt'rnor Gvne1'ai ,n'rtl consulted ~' 

the Governor of Bengal before he invited Mr. C. R. Das to accept respon-
aibility for the administration of the Transferred SUBjects and by the 
Governor of Central Provinces before he invited Dr. Moonje to do like-
wise? Will Government be pleaR('d to la~' on the tahh' the correspondence 
on the subject? 

The Honourable Sir Malcolm Halley: '1'lw Government of India \V(-rl' 
not consulted by the Governments of Bellgal und the Central I3rovincp,.; 
nor bv Their Excellencies the Governors of the t\1"O Provinces. Thev do 
not know whether His Excellency the GOVl'rnor General was so consii.ltcg 
and they would not in uny cusc be in a position to lay such COITt'spondenc," 
on the Table. 

BESEUVED AND TUANSFERHED SrnJECTs. 

226. *Mr. V. J. Patel: Is it within thl' cOl11petencl' of Hlly autho1'it.\-
11: India to turn Reserved Subjects in the Provinces into Transferred Sub-
jects? If not, what other procedure is involved to effect such transfer? 

The Honourable Sir Malcolm Halley: I would 1'(-£c1' the Honourable 
1Iember to the provi,.;ions of section 45-A rl'ud with ,;ection 129-A of tllL' 
fi-overmnent of India Act. 

Mr. V. :I. Patel: It is not quit .. clear. "Viii the Honourable Member 
be pleased to say whether thQ Government of IIJdin has got power to 
transfer reserved ,.;ubjects to transferred departments:' 

The Honourable Sir Malcolm Halley: On preyious occasions ,,·hen T 
undertook to interpret the Government of India Act to this House, my 
views on the subject have not always met with that perfect appronl! 
which I could have desired. I prefer thcrefort' to refer the HOllourabl,> 
Member to the Act itself and t.o ask him to !-leek the assifltance ni hi,.; 
leg-nl friends in thl' work of intcrpretation. 
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LEAVB O},' E ~ IX TIlE OFFICE c OF. 'pIE .. A U ~~  GE E ~, ~A . 

227. *)(r. V. I. Patel: Will Government be pleased to state: 

(a.) Whether it is a fact that the clerks in the Accountant General's. 
office, Bombay, are not granted leave according to the Stand-
ing Orders on the subject? ' 

(b) Whether it is a fact that, notwithstanding the production of 
medical certificates from competent medical authorities, and 
leave on full pay being due under _ the rules; they -are some-
times given half pay and sometimes no pay at all? 

(c) Whether it is a fact that in one case a cl.:lrk who wason leave 
on the Civil Surgeon's certificate was ordered to join duty and 
threatened with suspension unless he did so promptly? 

(d) 1£ so, will Government be pleased to redress the grievances of 
the clerks and reform the' administration generally of the 
Accountant General's office, Bombay?' 

The Honourable Sir Basil Blackett: The Government have no infor-
mation on the subject. They have 3!?ked the Auditor General to make 
inquiries and to take such action as may be required. 

STREXGTII OF THE VARIOUS PARTIES IN THE LEGISLATIVE 

ASSEMBLY. 

~ . *Mr. V.I. Patel: Will Government be pleased to state which of 
the three groups-Swarajist, Independents and Liberals-has secured 
the largest number of seats in the Assembly? 

The Honourable Sir :Malcolm Hailey: 'l'he question is in substance 
the same as the Honourable Member's question 1\0. 224, and, as I have 
already indicated, Government have no infomwtion on the subject. 

lIr. K. Ahmed: Has the Government uny information as regards the 
amount of mOnE'Y spent and the number of polling agents, canvassers. 
volunteers, etc., of the Sv.;arajists engaged .  . 

• lIr. President: 'rhe question does not arise. 

HESTRIC'l'IONS ON THE RETURN TO INDIA OF MR. B. G. HORNIMAN. 

229. *lIr. V.I. Patel: Will Government be pleased to state 
wbether there are any restrictions in the way of Mr. B. G. Horniman to 
return to India and, if so, how long they are yet to continue? 

.The Honourable Sir Malcolm Hailey: Mr. Horniman is subject to 
Rule 3 of the Passport Rules requiring possession of a passport. 

ACTION TAKEN ON CERTAIN RESOLU'l'IONS PASSED BY THE COUNCIL OF 

STATE. 

230. ·Mr. V.I. Patel: Will Government be pleased to state 
what action they have so far taken on the following Resolutions passed by 
the Council of State? . 

(1) Resolution to investigate into unemployment in India and to 
create permanent unemployment agencies with Advisory 
Boards of employers and employees. 



(2) 

(3) 
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Resolution to examine recommendations regarding unemploy-
ment to sec how far ~ e  can be acted 01;1, 

Resolution to examine the possibility of e~ta lis in -a Govern-
ment Public Health Service. '-

(4) Resolution to fix 14 as the minimum age of children to be 
employed at sea with certain-rese,rva.tiona. 

(5) Resolution for an examination into the methods of recruitment 
for seamen to suggest improvements. 

(6) Resolution to fix the minimum age for employment as trimmers 
and stokers at 18 and compulsory medical examination of 
young persons employed -at sea.' -

(7) Resolution to legalise emigration of labour to Mauritius. 

(8) Resolution to put a stop to the practice of conveying human 
beings in cattle trucks and goods wagons. 

(9) Resolution to separate the budget for the working of military or 
strategic railway lines. 

(10) Resolution to reconstitute the Railway Board with a strong Indian' 
representation, as recommended by the Acworth Committee. 

(11) Resolution to increase the number of Indians in the higher grades 
of State Railways. 

(12) Resolution to give Indian Shipping Companies the opportunity 
to quote for the carriage of Government and Railway 
materials and preference if qU0tation be approximately the 
same. 

(13) Resolution for an expert Committee to consider industrial 
finances and industrial banks. 

(14) Resolution for a census every ten years of production in India •. 
classified according to provinces showing particulars of agricul-
tural products. • 

(15) Resolution regarding the administration of Aden to be continued 
under the Government of India. 

(16) Reflolution for an inquiry into the methods of compilation of 
statistics regarding social, economical and constitutional pro-
gress of India with a view to improving them. 

(17) Resolution to amend the Standing Orders of the Council of State 
on petitions relating to Bills. 

sir Benry ]l[oncrieff Smith: The infonnation is being collected and 
will be laid on the Table. 

REGISTRATION OF TRADE UNION&. 

231. *]I[r. V. J. Patel: Will Government be pleased to state 
whether any legislation exists in British India to register Trade Unions and 
also for the protection of rrrade Unionists from civil and criminal liabilitv 
for bona fide Trade Union action? If not, will Government be pleased to 
,state whether they propose to undertake any such legislation and when? 

The Honourable ]l[r. A. C. Chatterjee: The answer to the first part of 
the question is in the negative. The Government of India have the 
question under consideration, but it is impossible to sa.y yet when legislation 
is likely to be introduced. 
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Mr. V.I. Patel: How long has the questiqn beell under consideratiou:) 

The Honourable Mr. A. C. Chatterjee: _For about two or three .vctll's. 

lI!. V.I. Patel: Is tht' UOYernment likely tu reach It decision in the 
uear future:' 

The Honourable Mr. A. C. Chatterjee: I have already said that I Chll-
not give My undertaking on that point .. 

Mr. V.I. Patel: I do not want any undert.ttkiug, but can 1 haw any 
idea as to when the Government is likely to reach a deci8ion in this matter. 

The Honourable Mr. A. C. Chatterjee: 1 hUH' already said that I C!UJ-
not give iLny undertaking in this matter. 

MINIMUM AGE FOIt CHILD LABOl'R. 

232. *Mr. V.I. Patel: Will Government be _ pleased to say what 
-steps have so far been taken in British India to give effect to the Hesolutioll 
·of the International Labour Conference that the minimum age for admission 
of children to employment should he 14? 

The Honourable lIr. A. C. Chatterjee: It is presulllcd that the Honour-
-Bble Member's question refers to the Draft Convention of 1919 fixing the 
minimum age for admissiou of children to industrial employment, which 
I roposed the exclusion of children under 12 from certain classes of 
industrial establishments in India. The steps taken to give effect to the 
provisions of the Draft Couvention include the passing of the Indian 
_Factories (Amendment) Act (II of 1922), the Indian Ports (Amendment) 
_Act (XV of 1922) and the Indian Mines Act (IV of 1923). 

HECRUITMENT OF SEAMEN. 

233. *Kr. V.I. Patel: Will Government be pleased to lay on the 
Table t ~ report of the Committee to inquire into the methods of recruit-
ment of seamen in India appointed as a result of the Hesolutionadoph·d 
by the Assembly in 1921 in that behalf? . 

The Honourable Sir Charles Innes: 'rhe Honourable ::\lember is referred 
to the Uesolution of the Goyernment of India in the Department of Com-
merce, No. 2663, dated May 25th, 1922, which was printed on pages 623-62l1, 
of Part I of the Gazette of India, dated May 27th, 1922. A copy of tht' 
Hesolution in question ,,,ill be found in the Library. 

ABOLITION OF IMPItESSED LABOUR. 

234. *Kr. V. J. Patel: Will Govenul1ent be pleased to state 
the result of the examination of the question of abolishing impressed 
labour, etc., either established by custom or by la,,'? 

lIf. 11. S. D. Butler: The examination of the questiJn was undertaken 
in three parts, and the fol}owing is a summary of the position in each ca~e: 

First. As regards the laws regarding impressment of labour in force 
III thc minor Administrations which have no local Legislalive Couneils, 
t he local Administrations were addressed in the lUatter, and as a re:<IlIt 
of the replies received, the Chief Corp missioner of Ajmer-!\IerwarR ,,:!ts 
instructed to revise certain rules and orders in forc(' in that province with 
regard to the hire of baggllge camels, till' ~ ppl~' of grass and fllel and 
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the impressment of labour. These instructions hove since been carried 
out. In the remaining administrations the existing orders· needed no 
reVlSlOn. 

Second. The attention of the Local Governments of the Govemors" 
provinces was drawn to the provisions in the existing Acts under which 
impressment of labour, etc., was permitted in those provinces. The replies 
received showed that except in one or two cases in which the Local Govern-
ments were prepared to take the necessary action, practically all the Local 
Governments were of opinion that the laws in force in their provinces on 
the subject did not require amendment. The matter being primarily of 
local concern, the Government of India decided to take no further action. 

Third. An examination of the laws ana orders authorising the impress-
ment of labom, etc., for military purposes was undertaken by the Govern-
ment of India and as a result the Local Governments of Governors' pro-
vinces were asked whether they considered any relaxation or modification 
of the laws, etc., in question desirable. Their replies are being received. 

Mr. K. Ahmed: With reference to the question No. 234 just answered 
E.nd the previous one about recruitment of Indian seamen, do I understand 
that the Govemment of India has no correspondence in this matter and 
that the Members of this Assembly, representing the people of this country, 
have no voice in it? 

Mr._. S. D. Butler: The Honourable Member had better give 
separate notice of that question. 

Mr. K. Ahmed: In a question like this, we expect, Sir, that the Govern-
ment Member in charge should give the answer to the supplementary ques-
tion; in view of that, may I ask . . . ... . 

Mr. President: The Honourable Member said .. Government Member 
ir charge"; but he has just asked two Government Members to reply 
simultaneously. 

ADMISSION OF INDIANS TO THE NAVAL, MILITARY, AIR AND AUXILIARY 
FORCES. 

235. *Mr. V. J. Patel: Will Government be pleased to say what 
ection the Secretary of State for India has taken on the Resolution of this 
Assembly to admit Indians freely to the Naval. Military and Air Forces, 
Ancillary Services and the Auxiliary Forces and to give not less than 25 
per cent. of the Kidg's Commission granted every year to Indians to start 
with and with what result? Will Government be pleased to lay on the 
Table all correspondence on the subject? 

Mr. E. Burdon: The attention of the Honourable Member is invited 
to items, 1, 2 and 7 of the statementt laid on the Table on the 2nd July 
last in answer to question No. 55. Govermnent do not propose to lay on 
the Table the correspondence in question. 

Mr. V. J. Patel: What objection has the Government to lay this corre-
spondence on the Table? 

Mr. E. Burdon: They consider that it would not be in the public 
interest to do so. 

t Vide pages 4135--38 of L. A. Debates, Vol. III. 
B 
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PAY OF COMMISSIONED RANKs. 

236. *1Ir. V. J. Patel: Will Government be pleased to say what 
bction they have taken on the Resolution of this Assembly that the pay of 
all commissioned ranks should have an Indian basis with overseas allowances 
for English officers? 

1Ir. E. Burdon: The Government have not ;yet. arrived at. a final 
decision in regard t.o t.his matter. At present, Indian officers with the King's 
commission receive the same rates of pay and allowances as do British 
officers of the Indian Army., No system of overseas allowance has been 
introduced. 

OFFICERS OF THE TERRITORIAL AND AUXILIARY FORCES. 

237. *1Ir. V. I. Patel: Will Government be pleased to say what 
'fiction the Secretary of State for India has taken. on the Resolution of this 
Assembly to give equal status and rank to officers of the Territorial Force 
and officers of the Indian Auxiliary Force? Will Government be pleased 
to lay on the Table all the correspondence on the subject? ..' 

Hr. E. Burdon: In a:qswer to the first part of this question, I invite 
the attention of the Honourable Member to items 14 and 15 of the state-
ment. to which I referred in reply to an earlier question asked by the Honour-
able Member .. Government do not propose to lay the c)rrespondenc~ on 
the Table. ' . ' • ,-

Hr. V. I. Patel: I suppose it is not in the public interest to lay it on 
the Table? 

Xr. E. Burdon: That is so, Sir. 

DEFENCE OF INDIA BY INDIANS. 

t 238. *1Ir. V. 1. Patel: Will Government be pleased to state 
whether they have appointed, as recommended by this Assembly, any 
Committee to examine and report on the best method to give to Indians the 
right to defend their country for the attainment of full responsible gov-
ernment? If not, will Government be pleased to state the reasons for their 
inaction in so vital a matter? 

MiLITARY EXPENDITURE. 

t239. *1Ir. V. 1. Patel: Will Government be - pleased to state 
whether they have appointed, as recommended by this Assembly, any 
Committee to examine and report on the financial capacity of India to bear 
military expenditure. If not, will Gov?rnment be pleased to state the 
reasons for their inaction in so vital a matter? 

EQUALITY OF STATUS IN THE DOMINIONS. 

t 240. *1Ir. V. 1. Patel: Will Government be pleased to state 
whether they have appointed, as recommended by this Assembly, any 
Committee to examine and report on the equality of status in the Dominions? 
If not, will Government be pleased to state the reasons for their inaction 
in so vital a matter? 

t For the answer to this question-see Answer below Question No. 241. 
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RECRUITMENT OF COMHISSIONED RANKS. 

241. *Kr. V. J. Patel: Will Government be pleased to state 
\\'hether they have appointed, as recommended by this Assembly, any Com-
mittee to examine and report on the methods of recruitment of commissioned 
ranks? If not, will Government be pleased to state the reasons for their 
inaction in so vital a matter? 

Kr. E. Burdon: Sir, with your permission, I propose to answer 
these four questions together, since they refer to one of the Resolutions 
which was adopted by the Assembly on the 28th March 1921 in connection 
with the Esher Committ.>e' s report. 

The attention of the Honourable Member is invited to part 13" of item 
4 of the statement laid on the table on the 21st February 1923. The ques-
tiOIis mentioned were referred to the Military Requirements Committee. 

INTERCHANGE OF BRITISH AND INDIAN SERVICE OFFICERS. 

242. *:Mr. V. J. Patdl: Will Government be pleased to state 
\7hataction they have taken so far on the Resolution regarding the inter-
-<lhange of British and Indian Service Officers adopted by the Assembly in 
March 1921? 

Mr. E. Burdon: The fttention of the Honourable Member is invited 
to the replyt given on the 2nd July last to question No. 58. 

Kr. C. Duraiswami Aiyangar: Will the Honourable Member be pleased 
to state why such answer should not be repeated .again instead of referring 
Honourable Members to previous proceedings of a previous Assembly? 

Mr. President: For the very good reason that the information is already 
~~. . 

CHEAP AND SPEEDY JUSTICE. 

243. *Kr. V. J. Patel: Will Government be pleased to state 
what action they have taken to provide means for cheap and speedy justice 
in India? 

The Honouratile Sir Maloolm. Hailey: The actual administration of 
justice is a provincial subject, and I suggest that questior..s relating to the 
cheapening and simplifying of its methods would best be asker! in a pro-
"incial Council. I would, however, invite the Honourable Member's atten-
tion to the Resolution of the Governmelt of India in the Home epart~ 

ment, dated the 24th of January 1924, under which a Committee was con-
stituted to inquire and report UT on the changps and improvements which 
should be made in the substantive and adjective law, so as to provide for 
a more speedy, economical and satisfactory despatch of the business trans-
acted in the Civil Courts in India. Copies of the Resolution have been 
placed in the Library of this House. 

Mr. V. J. Patel: If it is a matter of provincial interest, why do the 
Government of India take the trouble· of appointing a Committee? 

The Honourable Sir MalcC'lm. EaDey: Because, it was possible that 
changes in the general law were required. 

Baba Uiagar Singh Bed!: Will the Government be pleased to consider 
the question of abolishing la,'yers so as to get cheap and speedy justice? 

t Viae pages 4138-39 of L. A. Debates, Vol. III. 
B 2 
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Dr. H. S. Gour: Will the Govemment be also pleased to abolish ths 
judges in order to ensure speedier ju.stice? 

(No answers were given to these two questions.) 

RECRUITMENT OF THE ALL-INDIA SERVICES. 

244. *1Ir. V. I. Patel: Will Government be pleased to publish the 
result of the inquiry undertaken by them regarding the question of arnmg-
ing for recruitment of the All-India services in India and providing for 
educational facilities for entry into technical services? 

The Honourable Sir JIalcolm Hailey: Government have not yet reached 
any decision -in regard to the question of the recruitment for All-India 
Services in India. This is one of the matters being examined by the Royal 
Commission. 

As regards the second part of his question, I woUld refer the Honour-
able Member to the reply given by the Hon(}un.ble Sir Charles Innes to 
Sarciar V. N. Mutalik's question No. 145 on the 4th February. My Honour-
able Colleagues in charge of Depa.rtments which control technical services 
can no doubt supply the Honourable Member, if he so desire, with similar 
information in regard to the particular services -with which they are 
concerned. 

RECRUITMENT OF THE FOREST SERVICE. 

245. *1Ir. V.I. Patel: Will Government be pleased to state-
the decision of the Secretary of State on the question of recruitment for 
the Forest Service by selection in England and India and recruits to be 
trained at 3 central institution in England? Will Government be pleased 
to lay on the Table the correspondence on the subject? 

1Ir .•. S. D. Butler: In accordance with the wishes of the Indian 
Legislature, as voiced in .the Resolutions adopted by the Legislative 
Assembly and the CounCIl of State on 11th and 19th September 1922, 
respectively, the Government of India have prepared a' scheme· for the 
joint training of Indian Forest Service recruits at Dehra Dun which will 
be submitted to the Secretary of State for orders as soon as the Standing· 
Finance Committee have approved the financial expenditure involved. AIr 
the relevant correspondence relating to the proposal to train recruits at a 
central institution in India was published in the Gazette of India, dated the 
20th August 1921, and copies of the papers were laid before the Members 
of both Houses at the time when the Resolutions referred to were discussed .. 
There has been no further correspondence since except that of a routine 
nature. 

RESEARCH SCHOLARSHIPS. 

246. *Kr. V.I. Patel: Will Government be pleased to state 
what action they have taken on the Resolution of this Assembly passed in 
January last year for the grant of 25 scholarships (foreign) every year for 
research, each for five years? 

1Ir. K. S .. D. Butler: The. Honourable Member's attention is invited 
to the reply gIven to the questIOn on the same subject asked bv Mr B 
Venkatapatiraju on the 4th FeLruary 1924. • ." 
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PURCHASE OF STORES. ~ 

247. ·*Mr. V. J. Patel: Will Government be pleased to state 
the total purchases on Government account including State Railwa.ys for 
each year in the five years ending 1922-23 and how much of this amount 
was spent on material of Indian origin, how much on material of the 
British Empire excluding India and how much on material of other 
.countries? ' 

The Honourable Mr. A. C. Chatterjee: The Honourable Member is 
referred to the reply given by me to starred question No. 88 on the 4th 
.February. The Government of India have not the figures for the years 
1918-19, 1919-20 available and hope that the information given in their 
l,revious reply will be sufficient for the Honourable Member's purpose. 

PAPER USED IN GOVERNMENT PRINTING Ar,"I) STATI(})TERY. 

248. *Mr. V. J. Patel: Will Government be pleased to state 
the value of the total amount of paper used in Government printing and 
stationery, and how much of this is accounted for by paper of Indian origin 
.and how much of other parts of the British Empire? 

The Honourable Mr. A. C. Chatterjee: The figures showing the value 
.of paper used in Governmeat printing and sta.tionery will be found in the 
Annual and Triennial Reports of the Centra.l Stationery Office. 'l'he Report 
for the period ending 1922-23 is in the Library. The percentage of 
stationer v supplies (including paper, typewriters, miscellaneous articles, 
-t'tc.), mti:nufactured in India amounted in 1922-23 to over 77 per cent. of 
the total purchases in value. The Government of India are unable to state 
:n what proportions the bahnce was obtained from the British Empire, or 
foreign countries, without a detailed examination of the figures which 
would involve an amount of labour which would not be justified. 

Mr. X. Ahmed: Are the Government aware that the paper that comes 
from Norway and probably one or two other countries of the world 
is much cheaper than the British-made paper and that they are chiefly 
sold in the town of Calcutta and probably one or two other· towns in 
India? 

'!'he Honourable Mr. A. C. OhatterJee: I do not exactly know, Sir. what 
the Honourable Member means by . British-made' paper. 

Mr. X. Ahmed: By' British-made' paper I mean the paper referred 
to in the question of Mr. Patel, which the Honourable Member has just 
answered. 

The Honourable Mr. A. O. ChatterJee: I do not know whether the 
Honourable Member, when he speaks of . British·made ' paper, incl de~ 

Indian paper or not. 

, Mr. X. Ahmed: That is for the Honourable Member to decide in the 
lignt of the reply given by him to the principal question. (Laughter). 

BALANCE SHEETS OF FOREIGN BANKS. 

249. *Mr. V. J. Patel: Will Govemment· be pleased to sta(·e 
what steps they ha'lie taken to have the balance sheets of foreign banks 
cperating in India published for information of the commercial conununity? 
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The Honourable"ir Basil Blaclrett: The matter will receive due consi-
deration when the Indian Companies Act, 1913, is next amended. 

Mr. V:. J. Patel: Is it intended to make a provision in the new A:)t 
proposed to be enacted to have those balance sheets of foreign banks 
published? 

The Honourable Sir Basil Blackett: I have already stated that the 
matter will receive due consideration. 

Mr. V. J. Patel: May I know exactly what the Government intend to 
do in this matter? 

The Honourable Sir Basil Blackett: As I said once before, the answer 
is in the interrogative. 

RE:tiIR FACILITIES FOR FOREIGN SmpPING. COMPANIES. 

250. *Mr. V. J. Patel: Will Government be pleased to state: 
(a) what repair facilities have been given to foreign shipping com-

panies in India? 
(b) how many Government docks there are for effecting repairs to 

ships? 
(0) what is the total outlay incurred thereon yearly and whether 

they show a net loss or a net profit? 
(d) on what terms land has been given for repair dock purposes 

to the British India Steam Navigation Company ill 
J3ombay?< 

The Honourable Sir Charles Innes: (a) and (b). There is only one dock-
yard belonging to the Government of India, namely, the Royal Indian 
Marine Dockyard at Bombay. This dockyard is maintained for the repair 
of Government vessels. The Regulations prohibit the repair in the dock-
yard of vessels belonging to private Companies, except in special cases. 
Such special cases are rare. Applications are considered only when it can 
be shown that private docking facilities cannot be secured. 

(0) The actual expenditure incurred in India on the maintenance of this 
dockyard in 1922-23 amounted to Rs. 17,06,675 and the budget estimate 
for the current year for the same purposeis Rs. 12,96,780. +hese amounts. 
do not include indirect charges on administration, etc., nor such expen-
diture as leave. allowances paid in England. 

(d) The Government of India have no information on the subject. The-
terms were presumably settled by the Goverpment of Bombay. 

INDIAN DEBT., 

251. *Mr. V. J. Patel: Will Government be pleased to state: 
(a) the total amount of debt of India as on the last date of thf' 

official year in 1900-01, 1910-11. 1920-21 aod 1922-23, with 
corresponding figure of debt charges? 

(b) whether the figure of charges given above includes charge;, 
payable oy Provincial Governments, Native States and local 
statutory bodies? 

The Honourable Sir Basil Blackett: I would refer the Honourable Mem-
ber to the Finance and Revenue Accounts for the years concerned, whicn 
give all the information required. 
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Mr. V. l. Patel: Is the information required by clause (b) also given 
there? 

The Honourable Sir Basil Blackett: All the information, I understand, 
£s in the Book. 

POST OFFICE AND CASH CERTIFICATES. 

252. *]/[r. V.l. Patel: Will Government be pleased to state: 

(a) whether they propose to continue the system of issuing Savine-
Certificates in connection with the Post office? 

(b) what was the total nwnber of such certificates outstanding as 
on 31st March, 1923? 

The Honourable Sir Basil Blackett: 'l'he Government have no inten-
tion of discontinuing the issue of Post Office Cash Certificates of which on 
the 31st March 1923, approximately 6,83,000 were outstanding represent-
ing at issue price Rs. 313 lakhs. The number outstanding at 31st Decem-
ber 1923, represented at issue price approximately Rs. 735 lakhs. 

CASH BALANCES OF THE GOVERNMEN:/' OF INDIA. 

253. *l'tIr. V. l. Patel: Will Government be pleased- to state 
what were the cash balances of the Government of India as on the 31st 
Mtlrch, 1922, 1st January, 1923, and 1st June, 1923, and how much of 
this was in the hands of: 

(a) the Secretary of State; 
(b) Imperial Bank of India; 
( c) in Reserve Treasuries, and 
(d) with local Treasuries where there are no branches of the 

Imperial Bank? 

The Honourable Sir Basil Blackett: A statement containin~ the infor· 
mation asked for is placed on the Table. 

As regards part (c), Reserve Treasuries were abolished on the constitu-
tion of the Imperial Bank of India in January 1921. 

Statement of Cash balances of the Government tif India. 

Held by- 31st March 13l&t December I 31st May 
1922. i 1922. I 1923. 

I : 

£ £ £ 

The Secretary of State 

J 8,993,607 13,024,496 7,230,923 and 
The High Commissioner for India 

Rs. Rs. Rs. 

Imperial Bank of India 
I 

20,07,88,000 , 14,15,75,000 : 12,38,32,000 

Government Treasuries not banking with I 5,58,25,000 3,45,27,000 ' 3,74,42,000 
the Imperial Bank. 
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CHANGES IN THE POLITICAL DEPARTMENT. 

254. *Mr. V. J. Patel: Will Government be pleased to state 
what changes they propose to make in the Political Department on account 
of the transfer of States from the supervision of the Government of 
Bombay to that of the Government of India? 

Mr. E. B. Howell: The question is at present the subject of inquiry 
by an officer of the Government of India in consultation with the Local 
Government. 

CORRESPONDENCE BETWEEN THE SECRETARY OF STATE AND THE GOVERN-
MENT OF IlIo"'DIA re THE ARREST OF MR. GANDHI, ETC. 

255. *Mr. V. J. Patel: Will Government be pleased to lay on the Table 
a copy of the correspondence between the Secretary of State and the Gov-
€rnment of India: . 

(a) in regard to the GlTest of Mahatma Gandhi? 
(b) in regard to the rejection by the Assembly of the grant for the 

Public Service Commission and with regard to the terms of 
reference, personnel and appointment of the said Comm!s-
sion? . 

(c) in regard to the situation created by the refusal of the 
Assembly to grant the increased salt duty and the necessity 
for certification? 

(d) in regard to the' Princes Protection Bill ' from the moment it 
was decided to introduce it to the present time? 

(e) with regard to the question of constitutional reforms subse-
quent to the correspondence which was published and which 
included Lord Peel's reply to the Viceroy on the subject? 

(f) with regard to India's participation in the last Imperial Con-
ference,' the preparation of the terms of reference and the 
agenda and including the request, if any, made by the Gov-
ernment of India to have the question of Indians abroad 
fully discussed? 

The Honourable Sir :Malcolm Hailey: (a), (b), (c), (e) and (f). ' Govern-
ment are unable to lay on the Table the correspondence referred to by the 
Honourable. Member. 

(d) I would refer the Honourable Member to the replyt given in 
the Legislative Assembly on the 15th January 1923, to Mr. Neogy's ques 
tion No. 30. 

INDIAN COMMITMENTS AT THE IMPERIAL ECONOMIC CONFERENCE. 

256. *Mr. V.I. Patel: Will Government be pleased to state 
what commitments this country has made through the presence of Sir 
Charles Innes at the Imperial Economic Conference and whether India is 
bound in any way to make purchases inside the Empire in future? 

The Honourable :Mr. A. C. Chatterjee: I would refer the Honourable 
Member to the reply given by me to starred question No. 97 on the 4th 
February 1924. 

t Vide p. 977 of L. A. Debates, Vol. III. 
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Mr. V. J. Patel: That reply is too general. May I know exactly whe-
ther any commitments have been made by t1te Honourable Sir Charles 
Innes? 

The Honourable Mr. A. C. Chatterjee: I stated distinctly in that 
..answer that there were no commitments whatever. 

GOVERNORS' CONFERENCES. 

257. *Mr. V. J. Patel: Wiu Government be pleased to state: 
(a) the significance of the Governors' Conferen.ce which meets at 

Delhi from time to time, 

(b) the nature of the control which is being exercised by the Gov· 
ernment of India for Reserved Subjects in the Provinces, 

(c) whether the Government of India or the Viceroy have anything 
to do with the Instrument of Instructions which every Pro-
vincial Governor brings with hinl and whether the Govern-
ment of India or the Viceroy ,have the power in practice to 
modify or to add to such Instruments? 

The Honourable Sir Malcolm Hailey: (a) I ho,pe the Honourable 11em-
ber will not accuse me of flippancy, but I am afraid that I can only say 
that the purpose of these Conferences is to confer. I am not aVl-are that 
they have any other significance. 

(b) The nature of the control in question is indicated in section 45 
~  the Government of India Act. 

(c) No. The Instrument of Instructions to each provincial Governor 
is issued by His Majesty and no authority in India has the power to 
modify the Instrument. 

M:r. A. Rangaswami Iyengar: May I know, Sir, if any specific rules 
have been issued by the Government of India with regard to their power 
.of superintendence, direction and control over provincial Governments, 
.apart from the Devolution Rules? 

The Honourable Sir Malcolm Hailey: The power" of superintendence, 
direction and control are for the most part exercised in s number of execu-
-tive instructions scattered through a great deal of correspondence. I am 
not referring, of course, to questions of purely financial control, but to ques-
tions of administrative control. I should be unable to refer the Honourable 
Member to any definite code of rules on the subject. 

Mr. A. ~ ami Iyengar: May I ask whether, as the ~~ct specifi-
.cally provides for rules being made for the classification of subjects bet.een 
central and provincial, there are any such rules, apart from the Devolution 
Rules? 

The Honourable Sir Malcolm Haney: If. the Honourable Member IS 
referring to the classification of subjects under section 45 A of the Gov-
·ernment of India Act, that classification has of course been embodied in 
the Devolution Rules. We have no further classification of subjects than 
that. I note that those Devolution Rules under section 12<J A of the Act 
have to be sanctioned by the Secretary of State and laid before Parlia-
ment. 

JIr. K . .Ahmed: With regard to supervision and control bv the Central 
<Government of the provincial Governments, are the Mfc'mbfc'l'S of this 
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Assembly entitled to enter into them and put any question on the subject 
to be answered by the ~m ers in charge of the Government Depart· 
ments? 

The Honourable Sir Malcolm Hailey: I am afraid I did not quite catch 
the purport of the Honourable Member's question. I would be very 
much obliged if he would repeat it. 

Itr. X. Ahmed: Are the Members of this Assembly, representing the 
people of this country, entitled as a matter of right, to put any questions 
to the Honourable Member in charge of the Government Department 
exercising powers of supervision, direction and control over the subjects 
of provincial Governments? 

The Honourable Sir IIalcolm Hailey: I am afraid I can give no other 
answer to that than to say that the rules which apply to the asking Ilf 
questions in this House are laid down in the Standing Orders. They are 
I think fairly wide. H the Honourable Member requires any more defi-
nite information on that point, I shall be quite glad to give it to him 'when 
I appreciate more exactly the nature of the information he desires. 

JIr. X. Ahmed: Then what is the reason, Sir, thut in season and out 
of season the Government Members as a matter of fact have repeatedly 
answered in this House for the last three years that it is a matter which 
is Tor the provincial Government and therefore the Government Memberr-; 
will give no answer to any questions on the subject. 

Itr. President: The Honourable Member can see by studying the Ruler-;. 
and Standing Orders whether rule 7 applies to his own question or not. 
H he is in doubt, he can judge oy whether his questions are admitted or 
not. 

Itr. X. Ahmed: May I a~ whether the Chair appreciates the point and 
whether any question will elicit further information on the matter in 
issue? 

Itr. President: I fully appreciate the dit'ficulty the Honourable Mem-
ber hall in inte:rpreting Rule 7. 

The Hono,urable Sir Kalcolm Hailey: It might perhaps be convenient if 
I added that the further implications of this question can be explored. in the 
course of two Resolutions which are coming before the House. 

INCOME-TAX' PAID BY FOREIGN COMPANIES. 

258. *Kr. V. I. Patel: Will Government be pleased to.tate-
in ¥at manner and to what total amount is the income-tax paid by tho-
lollowing during each of the five years ending 1922-23? 

(1) foreign insurance companies including life companies, 

(2) foreign banks including the English exchange banks, 

(3) foreign shipping companies, 

(4) tea companies under foreign management, 

(5) jute companies under foreign management, 

(6) indigo factories under foreign management. 

The Honourable Sir Basil Blackett: The infonnation is not available' 
and its compilation would involve time and trouble disproportionate to its 
value. 
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1Ir. W. S. 1. Willson: Are there any managements under (4), (5} 
and (6) under :foreign management? 

The Honourable Sir Basil Blackett: I am unaware as to whether there 
are . any firms of the kind concerned which are not under management 
which would be comprised under a definition such as was applied just now 
to .. British paper.·' 

INDIANS ON STATE RAILWAYS 

259. *1Ir. V.I. Patel: Will Government be pleased to state-
the number of Indians employed i 1 t:itate-managed Railways and receiving 
a total salary with an allowance above Rs. 300, Rs. 500, Rs. 750 and 
Rs. 1,000 and the total number of others receiving the same during each 
of the last five years? 

The Honourable Sir Oharles Innes: The information in the form asked 
for'by the Honourable Member is not readily available, but a statement 
·is placed on the Table showing the number of Indians e~lo ed during the-
last two years on State-managed railways as gazetted officers and as offi-
cials drawing Rs. 250 per mensem and ofer, as compared with the total 
numbers employed. Similar figures :for 1919, 1920 and 1921 are not 
available. • 

ARalgn. of ....,.be,.. of m..ff empld!Jetl o. 8tote-maflaged Ro.iltrog •. 

)\OTE.-" Statutory Indian." fQr the pnrp:>!e of this statelDent induJes Iudians and Anglo-· 
Iudians. 

CiaasiStlation. 

Gazetted Offioer. 

OftIoiala (exolnding 
gazetted offioers) 
drawing Re. 250 
per meIl8em and 
over or 011. Boales of 
pay rising to Re. 250 
per menS6m and 
over 1;793 

NOVBMBBB 19111l. NOVBMBBB 1923. 

:U·S f094! , 

I 

6l'O r 1.711 1 

Rl:SERVATION OF RAILWAY COlfPARTMENTS. 

61'4 

260. *1Ir. V. I. Patel: Has the attention of Government been drawn 
.to . the unsatis:f.actory condition.. of.la\Y re a~in  lhe; reservation of com-
par,tments by railway companies, for particular communities, particularlv 
fOr Eurllsians and Europeans?' • 

. (a) Do Government. propose to take early steps to put the law on 
a proper basIS? 

(b) Are Government aware that there is considerable feeling in thiJ 
country against this praotice of reservation?' 
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The Honourable Sir Oharles Innes: The Government are aware that 
llotice has been given of a Bill to amend the Railway Act in ordel' to 
remove an alleged uncertainty in the law on this point. The other points 
raised in the Honourable Member's question will no doubt be fully discussed 
i~ leave is given by the House to introduce the Bill. 

Kr. V. J. Patel: Is it likely to be introduced? 

The Honourable Sir Oharles Innes: I believe, Sir, it IS down for the 
21st of February. 

INDIAN ApPRENTICES IN THE B. N. AND G. 1. P. RAILWAYS. 

261. *Kr. V. J. Patel: Will Government be pleased to state: 

(a) how many Indians have been taken under the new scheme of 
apprenticeship adopted some years· ago by the Bengal-
Nagpur Railway and the G. 1. P. Railway in the superior 
traffic or loco. service, 

(b) how many of these are still continuing in the service, 

(c) are Government aware of the reasons why some of these Indian!'\ 
ha ve left the service? 

The Honourable Sir Oharles Innes: Government have no information 
llUt will make inquiries. 

STATEMENTS OF GOVERNMENT OFFICIALS BEFORE THE INDIAN MARINE 

COMMITTEE. 

262. *Kr. V. J. Patel: Has the attention of Government been drawn to 
the statements emanating from officials paid out of the revenues of India 
.and made before the Indian Marine Committee to the effect that Indians 
are and will remain a backward race and will never be fitted for taking 
proper positions as deck officers or as engineers at sea? (b) Has Government 
.authorised such statements? (c) if not, what steps do Government propose 
to take in this connection? 

The Honourable Sir Oharles Innes: The Government have not seen the 
statements referred to and did not authorise them. If such statements 
were made, they no doubt represented the personal. opinions of the officen 
making them. 

SUPERIOR STAFF OF THE GOVERNMENT OF INDIA SECRETARIAT. 

263. *Kr. V. J. Patel: Will Government bepJeased to state the total 
number of Secretaries, Deputy Secretaries and Assistant Secretaries at 
the Central Secretariat at Delhi? How many of these are Indians? Is it 
.a fact that Government propose to adopt in futwle the rule of appointing an 
Indian Secretary for every department which has got an English member? 

The Honourable BirKa1oo1m Hailey: The Honourable Member-
presumably requires information in regard to the complete number of 
~ icers serving in the Government of India Secretariat, some of whom are 
at. present in Simla. A statement containing this information is laid on 
the Table. 

Government are not aware of any such proposal as that referred to 
in the second part of the Honourable Member's question. 
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N1lmiuT oj ecretarU~, lomt SecretlJ7i"" Deputy, Under tHld As,iltont Suutoriu 
employed in the Government of India Secretariat. 

Designation. 

Secretaries 

J Dint Secretaries 
" 

De}nlty Secretaries • 
Under Secretaries 
Assistant Seeretariee • 

Total 

Number. 

· : 10-

4t 

i 

Number of 
Indians. 

1-

•  I 11 I i 

·  , 1~ i  : , I ____ r-. __ 

-:--46'1 '10 

RE.alr8. 

eIncludee the Secretary, 
Railwav Department, who. 
holds the .tatus of a De-
puty Secretary. 
fIncludes the Joint Secre-
tary, Railway Depart-
ment, who hold. the 
statuI of a Deputy Secre-
tary and who i. an Indian. 

Nott.-The post of Financial Adviser, Military FinanCle, is held by an Indian woo.. 
holds the status of a Joint Secretary to the Gov8rDDlent of India .. 

OFFICERS OF THE POLITICAL DEPARTMENT. 

264. -llr. V.I. Patel: (a) Will Government be pleased to state the 
total number of officers of the Indian Political Department as on 31st 
March, 1923, getting more than Ra. 400, more than Ra. 600, more than 
Rs. 1,eoo, and will Government indicate how manv of each of the above 
number were Indians, (b) will Government be plerui'ed to state what quali-
fications they look for in new recruits for the Political Departments? 

1Ir. B. B. Howell: (a) The number of omeers of the Indian Political 
Department on 31st March 1923, who were in receipt of salaries--. 

From Rs. 400 to Rs. 600 waa mi. 
From R •. 600 to Rs. 1,000 

Above Ra. 1,000 

(b) Recruitment for the Indian 
made from--

21>, of whom two were Indians. 

117, of whom two were Indians. 

Political . Department is ordinarily 

1. Members of the Indian Civil Service (both' British and Indian). 
2. British officers of the Indian Army and Indian officers of the 

Indian Army holding King's Commissions. . 
3. Indian officers of the Provincial Civil Services in cases of special 

merit. 

In making selections from among candidatesttmWll from these sources, 
a variety of considerations are taken into account--among them character, 
tact, ability. education, linguistic attainments, previous distinctions, and 
physical fitness. 

AFFAIRS OF THE ALLIANCE BANK. 

265. -)[r. V. I. Patel: Will Government be pleased to state: 

(a) whether any attempt was made to put an Indian liquidator in. 
view of the preponderating Indian stake; 
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(b) whether they discharged this attempt indirectly by instructing 
the Imperial Bank oi India to oppose it at the creditors meet· 
ing in Calcutta; 

(c) wbetber imfpapers or reports ·havebeen pfaced'before it with 
regard to the affairs of the Alliance Bank before or after the 
failure; 

(Ii) whether any estimate has been made of the loss which would be 
inc~ed by the' ·taxpayer through the guarantee of fifty per 
cent .. payment to depositors against Government guarantee '! 

The Honourable Sir Basil l c eU~ (a) and (b). The Government 
-did not interfere in any way in the appointment of the liquidators and gave 
ToO instructions to the Imperial Bank. 

(c) No. 

( d) Yes. It was estimated that no loss would· be incurred and this 
estimate is likely to be realised. 

IMPERIAL BANK OF INDIA . 

. . 2.66 • ..!.l«l._V .... l~ . Pa\el; . .will.. Gav.emmenthe.-pleased..to. stat&..: 

(II) what is the total amount and percentage of Government funds 
placee! With the Imperial Bank of India on the last date of 
each quarter ending 1922·23; 

(b) what is the nature of the control exercised 'Over t.he affairs of 
the Imperial Bank by Government to.ssiegull.rd .their interests· 

(c) what steps do Government propose to take in order to render 
the Impelial Bank a truly national institution promoting th€ 
trade and commerce of this ·country and favouring IndiaD 
Nationals as against all outsiders? 

The 'Honourable Sir Basil Blackett: (11)-

-On 30th June 1922 • 

On 30th September 1922 • 

-on 31st December 1922 
-on 31.t March 1923 

Government Balance 
with 

Imperial BIUIk. 

• 16 crores 64 lakhs • 

• 13 62 

• 14 16" 

20 " ;:'2 " 

.1 
• i 
I 

.  1 '  , 

Percentage of total 
Government Balance. 

in Inclia. 

79'68 

79'06 

80'39 

79'02 

(b) I would refer the Ronourable Member to sections 23 to 28 of the 
lmperial Bank 'Of India Act, 1920, and to articles 14 and 15 of the agree· 
l."1ent between the Secretary of State for India and the Imperial Bank 
which was laid on the Table of this House on the 17th July last. 

(c) The Government do not contemplate any steps involving a radical 
~,lteration of the constitution of the Imperial Bank. 

Kr. W. S. I. Willson: Would the Government have any right to 
impose 'On the Imperial Bank the necessity to favour one cla8s of share-
holders against another class? 
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The Honourable Sir Basil Blackett: I am not sure that the question 
.arises, but the answer is presumably in the negative. 

THE AUXILIARY AND TERRITORIAL FORCES. 

267. ·Kr. V. J. Patel: Will Government be pleased fu state: 
(a) the total number of men in the Auxiliary Force and what is the 

cost to the tax-payer per head; 
(b) the total number of men in the Territorial Force and the cost per 

head for each; 
(c) is it true that the Auxiliary Force is oonfined to Eurasians and 

Europeans; 
(d) the number of Indians in the Artillery Force of India and theil 

rank; and 
(e) how many Indians there are in the Cavalry Force of India? 

Mr. E. Burdon: (a) The actual strength of the Auxiliary Force on the 
1st January 1924 was 34,636, and the average cost of a private of the 
Force is estimated at Rs. 40 per training year. 

(b) The actual strength of the Indian Territorial Force-ineluding the 
University Training Corps, is 15,595. The approximate cost of an Indian 
ether rank of the Force is estimated a.t Rs. 26 per training year. 

(c) Enrolment in the Auxiliary Force is open to all European British 
subjects and to persons of European descent. ' 

(d) and (e). A statement is laid on the Table showing by -ranks, the 
Lumber of Indians serving with the Artillery and Indian Cavalry units in 
India. 

J3tatement showing the number 01 Indians, cl(JJJsified according to the ranJ.: hdd, lle1'1Jing 
iCith the Artillery and Indian Cavalry U11it-!! in India. 

Artillc-"Y' OtJfJaUo!. 

I ndian officers- Indian officera-
Subedar Majoril 12 Riaaldar Majors 21 
Snbedars • 74 Risaldara 147 
Jemad&rs 116 Jemadara 189 

J emadar clerks 21 
Total 201 

Total 378 

Indian other r&nks-
Staff Havildar. 172 Indian other ranks-
Havildars 473 Dafadars 945 
Naicks lI28 Lance Dafadars 177 
Lance-Naiks • 314 Trumpeter. 168 
Gunners 2627 Sowa.ra 8,694 
Drivers 7,216 
Trumpet Majors 9 Total .11,962 
Trumpeters . 50 
Havildar Fitters 5 .. Farriers 31 Followers-
N aiks Farriers 4l) Class I 793 
1<'arriers 200 Class II 3,528 
-Clerk. 122 

Total • 4,316 
Total .11,993 
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GEOLOGICAL SUBVBY OF INDIA. 

268. *JIr. Bha.bendraOhaDdra Roy: Will the Government be pleased 
til state: 

(a) How many vacancies in the Geological Survey of India have been 
filled up in 1923? . 

(b) Were these vacancies notified: 

(a) in India; 
(b) in England? 

(c) How many applications for these appointments were received 
from India? 

(d) (i) What was the procedure adopted in selecting candidates. 
from among these applicants, to appear before the Selec· 
tion Board in India for interview? 

(ii) How many were recommended by the Selection Board in. 
India to the Secretary of State for India for appointment? 

(iii) How many were finally appointed from these candidates in. 
India by t ~ Secretary of State? 

'!he 1l0D0urable Mr. A. C. OhaUerjee: (a) Three. 

(b) Yes. 

(c) Thirty-six. 

(d) (i) A sub-committee of the Selection Committee consisting of Dr._ 
E. H. Pascoe, Director, Geological Survey of India, Mr. G. H. Tipper, 
~ perintendent, Geological Survey of India, and Sir Devs Prasad Sarva-
dhikari, then M. L. A., was convened to make a preliminary selection of 
likely candidates from the applications received. Seven of these candi-
dates who were considered as the most suitable. were interviewed by the-
full Selection Committee. 

(ii) The Selection Committee recommended the name of only one' 
candidate for appointment to the Geological Survey of India and his 
application was sent to the Secretary of State for India for consideration. 
by the Selectio'l Board in England. 

(iii) This candidate was not appointed by the Secretary of State for 
India. I may add, however, that an Indian candidate who was already 
in England is among those recently appointed by the Secretary of State. 

APPLICANTS FOR VACANCIES IN 'rHE GEOLOGICAL SURVEY OF INDIA. 

269. *JIr. Bha.b&ndra Chandra Roy: Will the Government be pleased 
to lay on the Table a full statement of the names, nationality, age, qunli-
f.cil.tions and career, theoretical and practical, of: 

(It) Applicants for vacancies in the Geological Survey of India whc 
were not invited to appear before the Selection Board in India 
in 1923. 

(b) Applieants who were invited to appear before the Selection Board 
in India in 1923'. 

(c) Applicants who were recommended to the Secretary of State for 
India for appointment by the Selection Board in India in 1923. 

(d) Applicants who were appointed by the Secretary of State from 
among ·the candidates recommended by the Selection Board: 
in India in 1923. 
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(e) Officers finally selected by the Secretary of State for India in 
1923. 

The 'Honourable Kr. A. O. Ohatterjee: The compilation of the detailed 
statements required by the Honourable Member would entail the expen-
diture of an inordinate amount bf time and labour. I shall, however, be 
glad to shew the Honourable Member the applications of the candidates 
in original, if he so desires. 

IMPORT OF SPLINTS, VENEERS AND EMPTY MATCH BOXES. 

270. ·Kr. BhabeDdra Ohandra Boy: Has the attention of the Gov-
ernment been drawn to the large importation. of splints and veneers for 
. matches and also dummy match boxes into India from Japan and other 
foreign countries? . 

The Honourable Sir Oharlea Innes: The answer is in the affirmati'7f'. 

UTILIZATIOl( OF THE SERVICES .oF UNANI AND AYURVEDIC EXPERTS • 
• 

271. ·Jtumar Ganganand Sinha: Will the Government be pleased to 
state : 

(a) what steps have been taken to utilise the services of Un8ni and 
Ayurvedic experts as suggested by the Resolution of Rai Sahib 
Lakshmi Narain .Lall which was adopted by this House on 
12th January 1922? 

( ~ whether any Committee was formed in pursuance of the Sf-me 
Resolution? If so, with what results? and if not, why? 

Kr. K. S. n. Butler: In accepting the Resolution referred to by the 
Honourable Member the Government of India made it clear that, in so 
far as action in the Provinces was concerned, they could only forward 
('opies of the discussion to Local Governments for such action as the latter 
might consider  necessary. For themselves they offered to promote con· 
. sultation between the staff of their proposed Central Research Institute 
'Emd distinguished Vaidyas and Hakims with a yiew to examiriing the 
necessity of appointing a Committee of experts. Copies of the proceedin ~ 

were duly forwarded to Local GOl'emments. Owing to financial stringency 
the scheme for the establishment of a Central Research Institute has had 
to be held in' abeyance and no action by the Government of India has 
thus been pO!¥!ible. 

MEDICAL RESEARCH INSTITUTE. 

272. ·Xumar Ganganand Sinha: (a) Will the Government be pleased t,) 
state as to when the Medical Research Institute as contemplated by the 
Resolution of Mr. M.S. D. Butler and adopted by this House on 23rd 
September 1922 is likely to be established? 

(b) What progress has been made in that dirootion? 

Kr. K. S. D. Butler: Attention is invited to the reply given to-day to 
the similar question put by Mr. V. J. Patel. 

• RAILWAY RISK NOTES . 

273. ·itumar Ganganand Sinha: Will the Government be pleased to 
state what action it has taken on the recommendations of the Railway Risk 
Note Committee? 

a 



436 LBGISLATIVE ASSlWBLY. [11TH FEB. 1924. 

The lIonourable Sir Oharles Innes: The fonns have been revised by 
Government's legal advisers in accordance with the recommendations of 
the Committee and steps are being taken to introduce the ~e  fonns. 

SCHOLARSHIPS FOR THE TECHNICAL TRAINING ABROAD OF INDIANS AND 

ANGLO-INDIANS. 

274. ·J[umar Ganganand Sinha: Will the Government be pleased to 
state: 

(a) Whether any action has been taken on the Resolution to provide 
for the education and training abroad of Indian and Anglo-
Indian youths in several branches of technology which was 
moved by Mr. N. M. Samarth and adopted by this House on 
23rd February, 1922? 

(b) If so, the names, designations and subjects for studies of students 
who have received the scholarship durihg the last two years; 

(0) If not, the reason of it and the possible period after which the 
Reso1!ltion will be given effect to? 

The lIonoarable JIr. A. O. Chatterjee: (a) The a.nswer is in the affir-
mative. The Honourable Member's attention is invited to the reply given 
~ me to Sir D. P. Sarvadhikary's question on the same subject on the 
6th September 1922. According to the ruling given by the Auditor General, 
provision for the grant of technical sc ol~ips from central revenues can 
only be made in the subjects specified below, the remaining subjects men-
tioned in Mr. Samarth's Resolution having been definitely classed as pro-
vincial:-

(i) Ship-building and ship-engineering. 

(ii) Oceanography. 

(iii) Wireless telegraphy. 

(iv) Gunnery and other modern weapons of warfare. 

(v) Mining. 

(vi) Metallurgy. 

(vii) Geological surveying. 

The question of training Indian and Anglo-Indian youths in ship-building, 
ship-engineering and nautical subjects generally was among those remitted 
ior inquiry to the Indian Mercantile Marine Committee. Tliat Committee 
has not yet reported, and no scholarship has therefore been granted as yet 
for training in these subjects. As regards wireless telegraphy, the Govern-
ment of India have under consideration the question of recruiting an Indian 
officer possessing a science. degree and sending him to England for train-
ing. As regards gunnery and training in the handling of modern weapons 
of war, the Honourable Member's attention is drawn to part 4 of item 14-B 
of the statement laid on the Table on the 21st February 1928. No-. scholar-
ships have been granted to Indian Officers and other ranks for the reasons 
mentioned in. that statement. I may add, however, that a scheme 
for the training of apprentices in the Ordnance factories has just been 
sanctioned by the Government of India and will come into operation forth-
with. 
As regards mining, metallurgy and geological surveyiQg, one scholar-

Ilhip in each of these subjects was awarded during the last year and it is 
proposed, if funds pennit, to grant a similar number of scholarships in 
thE'se subjects during the current year also. 
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(b) The details of the scholarships awarded during the year 1923 are as 
:tollows :-

! 
S ~t. ' Name. 

I 
Designation. 

.Mining ----------.I-x-r.--S-Ud-h-a-n-su--K-um-ar Overman at Sanc40ria Colliery 

Bose, B.Sc. of the Bengal Coal Company, 
:(.imited. 

.Metallurgy 

'Geological Surveying 

Mr. Tara Gati Banerji, Apprentice in the Jamalpur 
B.8c. W crkahop of the East Indian 

Railway. 
I 

Mr:Shishir Kumar Chat-I Advanced student of the Presi-
terjee, M.Sc. I dency College, Calcutta 

No scholarships were granted during 1922. 

\(c) This does not arise. 

PURCHASE OF STORES BY THE HIGH COJCMlSSIONER FOR INDIA. 

275. *ltumar Ganganand Sinha: Will the Government be pleased to lay 
-on the Table t4e report, if any, of the High Commissioner regarding the 
purchase of sLores during the last three years? If there be no such report, 
will the Government be pleased to call for one? 

The Honourable Kr. A. O. OhaUerjee: The exact nature of the report 
-contemplated by the Honourable Member is not clear. The High Com-
missioner furnishes to the Government of India every six months a state-
ment showing all cases in which he has accepted tenders other than tlie 
lowest for stores supplied to India. These statements are laid on the 
Table of the House as soon as they are received. 

In addition, the High Commissioner furnishes a summary of all pay-
ments made by him for stores procured for shipment to India. These 
nre included in the Home Accounts of the Government of India. The 
High Commissioner al60 sends to the Chief Controller of Stores, Indian 
Stores Department, copies of all contracts placed by the Director General 
of Stores in London. It is not in Contemplation to call for any further 
reports on the subject. 

ADMISSION OF INDIANS TO THE 11ILITARY, NAVAL, AIR AND AUXILIARY 

FORCES. 

276. *ltumar Ganganand .SiDha: Will the Government be ·pleased to-

(a) lay on the Table its correspondence with the Secretary of State 
for India regarding the free admission of Indians to all arms, 
Military, Naval and Air forces, the Ancillary Services ano 
Auxiliary forces· and about the yearly grant of King's Com-
mission to Indians? 

(b) state whether it has come to any decision with regard' to the pay 
of all commissioned ranks? If so, vU:tat? If not, why? 

Kr. 1:. Burdon: (a) Government are not prepared to lay the corre-
·epondence in question on the Tab1£. 

o 2 
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(b) It is presumed the HC!nourable Member is referring to the Resolu-
tion on this subject which was' adopted by the Assembly on the 28th a~c  
1921, and I, therefore, invite his t~ntion to the reply given to questlOD 
~o. 236 asked by Mr. V. J. Patel. 

PROTECTION OF THE STEEL INDUSTRY. 

277. *JIr. lI. A..' linnah: Will Government be pleased to state 
whether they have received the report of the Tariff Board on the question 
of. protection regarding the steel industry ill India? 

The Honourable Sir  Charles Innes: No, Sir. 

JIr. lI. A.. linnah: May I, Sir, know whether the Government are 
aware that the Tariff Board has now in fact made their report on the steel 
industry? 

The Honourable Sir Charles Innes: All I can say, Sir, is that the 
Governmen.t of India have not yet receivecl. the report. 

lIr. lI. A.. linnah: May I repeat my question-are the Government 
bware that the Tariff Board have now in fact made their report? 

The Honourable Sir Charles Innes: I do not know what the Honourable 
Member means by the words" made their report ". They have not made 
their report in the sense that the report has not yet been made to the 
Government of India. If the Honourable Member wishes,to know whether-
the Tariff Board have finished their report, that is a question I cannot 
unswer. 

JIr. lI. A.. linnah: Has the Government got any information, having 
regard to the very serious state of the steel industry, when this report is 
likely to be submitted to the Government of. India? 

The Honourable Sir Charles Innes: I hope, Sir, that the report will be 
2ubmitted within a very short period. 

JIr. It. C. Roy: Does Government propose to call for an ad IntenfG 
report? . 

The Honourable Sir Charles Innes: I will look into that point and find 
out from the President whether they have arrived at their conclusions and, 
if so, whether they can let us have a summary of those conclusions. 

JIr. lI. A.. linnah: In that event; are the Government prepared to take 
any steps during this Session? 

The Ho;nourable Sir Charles Innes: The Honourable Member had better 
wait till his next question which if he will permit me I will now proceed 
to answer. 

lIr. R. X. Shanmukham. Chetty: Has it been brought to the notice of 
Government that the condition of the steel industry is so precarious thai 
£Ome big works are in danger of being closed if immediate protection is 
not granted to them? . 

The Honourable Sir Charles Innes: In tlie course of the evidence re-
corded by the Tariff Board I have seen statements to that effect. 

lIr. Campbell Rhodes: Will the Government give the House an oppor-
tunity of considering th& report before any action is taken? 

The Honourable Sir Charles Innes: That, Sir, is a point which will 
lfquire consideration. .  "  , ' ., , 
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PROTECTION OF THE STEEL INDUSTRY. 

278. *JIr. ]I. A. Jinnah: Will Government be pleased to state whether 
they propose to take any and what measure this Session in connection with 
the steel industry in India with regard to its protection? 

The Hono1l1'&ble Sir Obarles Innes: All that the Government can say 
.at present is that they will give immediate consideration to the Report 
as soon as it is received. 

RETRENCHMENT ON THE NORTH· WESTERN RAILWAY. 

279. *JIr. Barchandral Vishindas: Will Government be pleased to 
:state: 

(a) if it is a fact that, as a measure of retrenchment, a number of 
subordinate employees on the North-Western Railway  of 
long services and of permanent pay, . have been reverted to 
classes lower than those earned by them by service and due 
promotion? 

(b) if any supervising officers on the same railway have been thus 
treated? 

(c) if so, how many? 

(d) if not, does Government contemplate taking necessary steps to 
restore the persons affected to their old grades and classes? 

'lhe Honourable Sir Obarl4taInnes: (u) an,d (d)., 'Go en;m ~nt a e no 
iiL.formation in regard to particular cases but it is quite possible' that 
-certain surplus staff instead of being discharged under the retrenchment 
.£cheme have been given by the Administration the option of being retained 
-in a lower capacity temporarily. 
(b) The answer is in the negative. 

COMPENSATORY ALLOWANCES FO'R THE STAFF OF THE NORTH-WESTERN 

RAILWAY AT KARAcm. 

280. *JIr. Harchandral Vishindas: Will Government be pleased to 
-state: 

(a) if any steps have been taken to afford relief in the shape of 
compensatory allowance for expensive stations, to employees 
on the North-Western Hailway posted at Karachi on the lines 
of Bombay Government Resolution No. 2837 of 8th Decem-
ber, 1923, sanctioning grant of Karachi allowance. fot all 
Government servants drawing Rs. 100 and over with retros-
pective effect from March 1923? 

(b) if not, do they contemplate such steps in regard to Railway 
servants drawing Rs. 100 and over who are posted at Karachi 
as any other Government servants? 

The Honourable Sir Oharles Innes: The matter is one primarily for 
-the Agent, North-Western Railway, to consider and the Railway Board 
1.ave. ~ecei ed no ~ecommendati n from that officer. The ~tes .of pay and 
-conditIons of servIce of the raIlway employees at KarachI qUIte possibly 
-differ from those of the Local Government '8 servants stationed there. . 
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ACTIVITIES OF MUSA KHAN IN WAZIRISTAN. 

281. *lIr. K. O. Roy: Will Government be pleased to state who is 
Musa Khan. and what is the nature of his activities in Waziristan? 

Mr. E. B. Bowell: Musa Khan, Mahsud, is tribally speaking one of 
the minor headmen of his section, the' Abdullai, who reside in and around 
Makin. He has been the focus of opposition to Government ever since 
the Mahsud operations of 1919-20. Under his influence the Abdullai for 
long held aloof from a settlement with Government but the bulk of them 
&ccepted the very lenient terms offered by Government in February 1923. 
'Musa Khan and his immedia.te following, who a.re suspected of having 
compassed the death of Lieutenant Dickson in December 1922, are how-
ever excluded from the settlement. 

lIr. K. Ahmed: What was the reason for Musa Khan's committing 
the offence with which he is connected? 

Mr. E. B. Bowell: I am afraid I cannot answer for M usa Khan's. 
motives. 

Mr. It. Ahmed: What was the· cause or causes-his plea of defence-
why Musa Khan committed the offence in question? 

lIr. E. B. Howell: It must be a matter of surmise to every one except 
Musa Khan. 

DISOONTINUANCE OF THE ONE-RUPEE NOTE. 

Sir Pursho\amdas ThaImrdaa: Will Government be pleased to state· 
what decision they have come to in regard to the Retrenchment Com-
mittee's recommendation that the one-rupee note should be discontinued?' 

The Honourable Sir Basil Blackett: I am glad of the opportunity given 
me by the Honourable Member's question to announce that the Govern-
n,ent of India have decided, after the termination of the present contract 
with the Bank of England which has still some months to run, to place 
no further order for one-rupee notes. The one-rupee note will of course 
continue to be legal tender. 

UNSTARRED QUESTIONS AND ANSWERS. 

DISTANCE BETWEEN CALCUTTA AND DAOCA. 

73. Mr. Kumar Sankar Ray: Will the Government be pleased to 
state: 

(a) How is the distance of 205 miles as given in the Eastern Bengal 
Railway time table ~t een Calcutta and Dacca via Narayan-
ganj arrived at? 

(b) What is the average mileage actually run by the steamer plying 
between Goalundo and Narayanganj? 

(c) Comparing the total distances required to be travelled from 
Calcutta to Dacca via Sirajgunj and N arayanganj routes why' 
is it that the time taken by the Sirajgunj route is so much 
longer specially when a greater distance has to be travelled by: 
steamer viii Narayanganj? 
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The Honourable SIr Oharlea Innes: (a) The distance of 265 miles 
between Calcutta and Dacca viii Narayanganj has been' arrived at as 
follows: 

Calcutta to Goalundo 160 
GOlllundo to NBl"Ilyanganj 104 
Narayanganj to Da.cca 11 

Total 265 

(b) The steamer service between Goalundo and Narayanganj is not 
controlled by the railway and Government have no information re3Brding 
the average mileage Sctually run between the points specified. 

(c) The chargeable distance between Calcutta and Dacca via Sirajganj 
iR 347 miles against 265 miles viii Nara.)anganj and the greater distance' 
by the Sirajganj route includes 127 miles of metre gauge line. 

LATE ARRIVAL OF TRAINS AT DAOCA viii SmAJGANJ. 

74. Ilr. Kumar Sankar Ray: Is it a fact that the timing given in 
the Eastern Bengal Railway ·time table for reaching Dacca from Calcutta 
by thp Sirajgunj route is rarely kept and that trains are usually late by 
2 to 3 hours? 

The Honourable Sir Oharles Innes: Owing mainly to river difficulties 
{ond engineering restrictions on the line. the train from Calcutta to Dacca 
has not been keeping good time lately. The average late arrival of this 
train at Narayanganj, the terminal, was as follows: 

In October 1923 
In November 1923 
In DtlCember 1928 
In January ]92' 

2"2 minutea. 
10"3 

SPEED OF THE EASTERN BENGAL RAIl,WAY TRAINS. 

75. Ilr. Kumar Sankar Ray: Is it a fact that the speed#>f the Eastt"rL 
.Bengal Railway trains are generally speaking slower than those of the East 
Indian Railway trains? If so, why? 

The Honourable Sir Oharles Innes: The greater portion of the Eastern 
Bengal Railway consists of metre gauge and it is therefore difficult to 
compare the speed of trains on that railway with '>that obtaining on the 
Fast Indian Railway. The speed on the broad gauge portion of the 
Eastern Bengal Railway does not compare unfavourably with the speed 
on the East Indian Railway. 

PROPOSED METRE GAUGE RAILWAY FROM CHITTAOONG TO ARAKAN. 

76. Ilr. Kumar Sankar Ray: Has the attention of the Government. 
been drawn to the memorial of the people of Chittagong (resident within 
the municipality of Chittagong and assembled in a meeting held on the 
14th January 1924) protesting against the construction of a metre gauge 
railway line from Chittagong to Arakan through the busiest and most 
thickly populated parts of Chittagong, namE'].v, Alkaran, Bandel, Pather· 
qhata and other places? If so, is the Government going to change the routE' 
so as to avoid causing inconvenienoo to the public? 



442 LEGISLATIVE ASBl!:IIBLY. [11rn FEB. 1924. 

The Honourable Sir Oharles Innes: The answer to the first part of the 
question is in the affinnative. 

The question of the alignment of the Chittagong-Akyab Railway will 
receive consideration if'and when the construction of the line is sanct.ioned. 

SHUTTLE TRAIN BETWEEN (JOALUNDO AND RAJBARI. 

77. 1Ir. Kumar Sankar Ray: Has the attention of the (Joverllllll!llt 
been drawn to the memorial sent to His Excellency the Governor of 
Bengal by Kumar Mansankar Ray Chaudhury as president of a p ~lic 

meeting held at Goalundo on 1Ihe 26th December, 1Q28, a copy of which 
was forwarded to the Chairman, Railway Board, Simla, on or about the 
1-6th January, 1924? If so, is the Government going to re-establish as early 
as possible the shuttle train between Goalundo (local) and Rajbari? 

The Honourable Sir Charles Innes: The reply to the first part of the 
question is in the affin-native. The matter ,dJl be brought to the notice 
of the Agent, E. B. Railway. 

I  . 

SEPARATION OF .TUDICIAL U,I> EXECUTIVE ,FUNCTIONS. 

78. Mr. Gaya Prasad Singh: Will the Government)cindly state: 

(a) What practical steps have been taken in the matter of the separa-
. .tion of Judicial and Executive functions? 

(b) lIas the Government received any reports from the Local Govern-. 
. ments on this question? And will the Government kindly lay 
them on the table? 

SEPARATION OF JUDICIAL AND EXECUTIVE FUNCTIONS. 

79. Kr. Gaya Prasad Singh: Have the Government of Bihar and 
Orissa submitted their report on the question of separation of Judicial and 
~ ec ti e funct'ions? And if so, when will it be available to Members of 
the Assembly? 

SEPARATION OF JUDICIAL AND EXECUTIVE FuNCTIONS. 

SO. Kr. Gaya Prastii Singh: Is the Government in a posit,ion to give 
an approximate date by which the separation of Judicial and Executive 
functions could be effected in practice? 

The Honourable Sir JIalcolm. Hailey: The Honourable Member is 
referred to the reply* given by me on the 16th July 1923 to starred question 
No. 248 asked by Rai Bahadur L. P. Sinha. Since then the Government 
cf India have received proposals from the Government of Bengal, but that 
LocalGovernment propose to place their scheme before the local Legislative 
('Quncil for C1:iticism. No action has so far been taken, pending the receipt 
d the final VIews of the Governments of Bengal and Madras. Government 
cannot at present make any further statement on this subject. 

• Vide p. 4633 of L. A. Debates, Vol. III. 
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81. lIr. Gaya PrUad Singh: Is the Government aware that a vo.te o.f 
.. no.-co.nfidence .. has been recently passed by the Legislative Co.uncil o.f 
the Central Pro.vinces; and that the Co.uncil has been adjo.urned sine die? 

i'lle Honourable Sir J[alcolm Hailey: The Ho.no.urable Member is 
l'eferred to my reply to Mr. Patel's questio.n No.. 223 given to-day. 

VOTE OF - o. ~· E E IN TIlE CENTRAL PROVINCES LEGISLATIVE 
Co.UNCIL. 

82. IIr. Gaya Prasad Singh: Has the Go.vernment o.f India receivet! 
any repo.rt o.r co.mmunicatio.n fro.m the Go.vernment o.f the Central Provinces;' 
l"elating to the vo.te o.f .• no.-co.nfidence .. passed by the C. P. Legislature? 
And if so., will Go.vernment be pleased to lay a co.py o.n the table? 

The Honourable. Sir Jlalcolm Hailey: The Hono.urable Member IS 
l'eferred to. my reply to Mr. Patel 's question No.. 223 given to-day. 

Vo.TE o.F NO-CONFIDENCE IN THE CENTRAL PRo.VINCES LEGISLATIVE 
CoUNClL .. ~,·· _ 

83. lIr. Gaya Prasad Sblgh: "'nat co.nstitutio.nal actio.n the Go.vern· 
ment o.f India has directed the C. P. Go.vernment to take; o.r what actio.n 
LOS Govemmento.f India has taken,. o.r propo.ses to take in connection with 
the vo.te o.f •• no.-co.nfidence " passed by the C. P. Legislative Co.uncil? 

The HonOurable Sir JI&lcolm. Hailey: The GovernmeJ;lt. -of India. have 
taken no. actio.n in the matter, and they do. no.t at' present intend to take 
&nyactio.n. . 

FLoo.DS IN WESTERN BIHAR'. 

84. lIr. Gaya Prasad Singh: (a) Did the Government o.f India call 
fo.r, o.r receive any repo.rt fro.m the Go.vernment o.f Bihar and Orissa, 
relating to the unusually heavy flood which o.ccurred in the Western po.r-
tio.n o.f Bihar during the last rains? And if so., will the Go.vernment be 
pleased to lay a co.py o.n the table? 

(b) If the answer to. the abo.ve be in the negative, -will the ·Go.vern-
ment kindly state why no. enquiry has been made, and no. report is fo.rth-
co.ming? 

(c) Is the Go.vernment aware that the insufficie:lcy in the number and 
dimensio.ns o.f the water-ways 0.11 the embanlnnent o.f the B. N. W. Rail-
way and the E. I. Railway is partly respo.nsible fo.r the flo.ods which occurred 
in Western Bihar during the last rains, as the natural flo.w o.f watflr is im-
peded by such embankments? And do. the GGve!'llIllcnt intend to co.nsider 
the questio.n o.f having mo.re water-ways in the rail.w-ay embankments? 

lIr. II. S. D. Butler: (a), and (b). The flo.od was duly repo.rted by the 
Lo.cal Go.vernment. to. the Go.vernment o.f India. No. useful· purpose wo.uld 
~e served by laying the repo.rt. o.n the table but I shall be happy to. sho.w 
It to the Ho.no.urable Member If he so. desires. 

(c) From the info.nnation at their disposal it does not appear to the 
Go.vernment .t India that the flood was due to insufficiency in the water-
ways provided in Railway embankments. 
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REGISTRATION AND PROTECTION OF TRADES UNIONS. 

85. Ilr. Chaman. Lal: (a) Will Government be pleased to state their 
intentions in regard to the Bill for the Registration and Protection of· 
Trades Unions? 

(b) Will Government be pleased to state whether it is their intenti~n to 
introduce legislation for the Hegistration and Protection of Trades Unions 
on the lines of British legislation on this subject? 

The Honourable Ilr. A. C. Chatterjee: The Honourable Member is 
referred to the answer given to-day to Mr. V. J. Patel's question on th£+ 
same subject. 

MINIMUM WAGE FOR KEy INDUsTRIgS. 

86. Ilr. Cham&n L&l: Will Government be pleased to state their 
intention with regard to the' introduction of legislation for the establish-
~ent of a Minimum Wage for key industries? 

The Honourable Ilr. A. C. Chat\erjee: No such legislation is contem-
plated. 

INTRODUCTION OF LEGISLATION ON THE LINES OF THE BBJTUIlI 

INSURANCE ACT. 

87. Ilr. Oham&n La": Wili Government be pleased to state whether 
it is their intention to introduce legislation on the lines of the British 
Insurance Act? 

The Honourable Sir Oharles Innes: The whole question is under con-
Eideration and the Government hope to come to a conclusion at a.n early 
date. 

ENTRY OF MR. B. A. HORNIMAN INTO INDIA. 

88. Ilr. Cham&n La!: Will Government state whether it is their 
intention to move the Foreign Office to cancel all restrictions imposed 
upon Mr. B. A. Horniman preventing his entry into India? 

The Honourable Sir JIalcolm Hailey: I would refer the Honourable 
Member to the answer just given to Mr. Patel. The Government of India 
do not intend to take steps in the direction indicated by the Honourable 
:\fember. 

CONSTITUTION.U. DEADLOCK IN THE CENTRAL PROVINCES. 

89. Ilr. ChamanLal: Will Government state their ftttention in regard 
to the Constitutional dead-lock which has arisen in the Central Provinces' 
Legislature? 

The Honourable Sir JIalcolm Halley: The ono ra l~ Member is 
referred to my reply to Mr. Patel's question No. 223 given to-day. 



UNSTARIlED QUESTIONS AND ANSWERS. 

DEMANDS OF THE SWAR:JYA PARTY'S CEXTRAL COUNCIL. 

90. Mr. Ohaman Lal: (a) Will Government state whether they have 
received a copy of the demands rrade on behalf of the people of India by 
the Swarajya Party's Central Council and whether these demands have 
been communicated to the Secretary of State for lndia? 

(b) Will Government be pleased to lay on the table all correspondence 
relative to this demand which has passed between the Government of 
India and the Secretary of State for India? 

The Honourable Sir IIalcolm Bailey: (a) and (b). No. 

BRIGADE ORDER re VOTING FOR A SWARAJIST CANDIDATE. 

91. )[r; Ohaman Lal: Will GO'.iemment state what action thev con-
template against the authorities responsible for issuing a Brigade O;der in 
Sialkote exhorting military officers to vote for a non-Swarajist. candidate '!" 

\ 

Mr. K. Burdon: The Government of India have no infonnation that 
<lny such order was issued but are inquiring. I will let the Honourable 
Member know the result in due course. 

Ih;I.EASE OF' MR. GANDHI. 

92. Xl. Oham&n Lal: Will Government be pleased to state their· 
intention in regard to the immediate and unconditional release of Mahatma 
Gandhi? 

The Honourable Sir IIalcolm KaUey: Mr. Gandhi was released un-
('onditionally on the 4th February 1924. 

PANEL OF CHAIRMEN. 

Xl. Prea1dent: Under Rule 3 of the Legislative Rules I appoint thfr" 
following four Members of the Assemblv to be Chairmen on 

12 S oo~·. the panel: . 

Sir Chimanlal Setalvad, 

Sir Henry Stanyon, 

Mr. M. A. Jinnah, and 

Mr. K. C. Neogy. •  • 

THE LIBHARY COMMITTEE. 

Mr. President: Members arc also probably aware that during the 
course of the first Legislative Assembly 1\ special Committee was set up 
to deal with matters arising out of the administration of the Library of the 
Legislature, and it was agreed then that the Committee should c~nsist of 
four Members, two appointed ~: the President of the COlmcil of State and 
two appointed by the President of the Legislative Assemblv. To that 
Committee I appoint, with their aoquiescence, Diwan a ad ~ M. Rama-
chandra Rao and Mr. K. C. R,oy, to represent this House on that 
Committee. 



THE INDIAN PENAL CODE (AMENDMENT) BILL. 

Mr. K. A. Jinnab. (Bombay City: Muhammadan Urban): Sir, I 
lllove: 

"That the Bill further to amend the Indian Penal Code, for certain purposes, be 
referred to a Select Committee consisting of the Honourable Sir Malcolm Hailey, Diwan 
Bahadur T. Rangachariar, Maulvi Muhammad Yakub, Mian Abdul Haye, Mr. 
Shanmukham Chetty, Dr. H. S. Gour, Diwan Bahadur Ramachandra Rao, Sir Chimanlal 
Setalvad, Mr. E. G. Fleating, Mr. P. E. ~erci al, Mr. N. M. Joshi and myself, with 
instructions to report on or before the 29th February, 1924." 

Sir, I do not wish to take up the time of the House as the matter was 
only the other day thrashed out, when it was agreed upon by the House 
that this Bill should be referred to a Select Committee. This only now 
gives the personnel of the Select Committee. 

Jlr. President: This is a purely formal motion, ~ e motion that the 
Bill be referred to a Select Committee having been carried ·agtrinst the 
original motion standing in the Honourable the Home Member's name that 
it should be taken into consideration. 

Dr. H. S. Gour (Central .Provinces Hindi Divisions: Non-Muham-
madan): Sir, I should like to draw the attention of the Bouse to a small 
point. which I asked the House to send on to the Select -Committee for 
consideration. As the Bill was originally drafted ...... . 

Jlr. President: That is not in order. The. Bill ehas. been referred to a 
Select Committee and this is merely a formal motion proposing the names 
of the Committee. .  . 

Diwan Bab.adur K. Ramachandra Rao (Godavari cum Kistna: Non-
Muhammadan Rural): Sir; I beg to move that the name of Dr. S. K. 
Datta be added to this Committee .. I have spoken to, the Mover of this 
motion and he has no objection. 

Mr. X. A. Jinnab.: I have no objection, provided the House will 
:accept it. I agree to the name ~in  added. 

Xr. President~ Has the Honourable Member Mr. Datta's authority? 

Diwan Bab.8.dur X. Ramachandra Rao: Yes. 

)/[r. PreSident: The question' is· that the name of Dr. S. K. Datt,a be 
·t. ided to the Select Committee. 

The motion was adopted. 

Mr. President: The question is: 

" That the Bill further to amend the Indian Penal Code, for certain purposes, be 
referred to a Select Committee consisting of the Honourable Sir Malcolm Hailey, Diwan 
Bahadur T. Rangachariar, Maulvi Muhammad Yakub, Mian Abdul Haye, Mr. 
'Shanmukham Chetty, Dr. H. S. Gour, Diwan Bahadur Ramachandra Rao, Sir Chimanlal 
:Setalvad, Mr. E. G. Fleming, Mr. P. E. Percival, Mr. N. M. Joshi Dr. S. K.Datta 
~nd the Mover, with instructions to report on or before the 29th February, 1924." 

The motion was adopted. 
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THE INDIAN CHIMINAL LAW AMENDMEN'l' BILL . . 
The Honourable Sir Malcolm Hailey (Home Member): Sir, I beg leave-

trJ introduce: 

"  A Bill further to amend the Indian Penal Code and the Code of Criminal Proce-
dure, 1898, for the purpose of affording greater protection to persons under the age of 
eighteen years." • 

I +hink that this Bill needs but l~ttle introduction from me, certainly 
. to many Members of this House; for there are those here who took par~ 
ill our discussions in 1913 and 1914 on the Bill which we now res sci~ate. 

The recollections of some will perhaps go further back than that. If I am 
correct, our inquiries in connection with representations received of the 
necessity of measures of this kind began as far back as 1868; between 
1900 and 1912 there were no less than th..-ee inquiries instituted on the 
'subject, dealing I think mainly with one special aspect of the problem, 
the case of the employment of girls in temple service. We at the time 
were not prepared to come forward with legislation on the subject, partly 
because we doubted whether the evil.was so exfensive as to call for legisla-
tion and partly because we felt· some scruple, in view of religious pre-
judices, in legislating on this particular topic. It was in 1912 that Sir 
Maneckji Dadabhoy introduced his Bill and we had at the same time 
before us two other Bills dl"Jl.fted by Mr. Mudholkar and Mr. Madge. As 
the result of inquiries made in regard to those three Bills, we decided that 
the time had then come for a cautious advance in this direction, and in 
1913 Sir Reginald Craddock placed his Bill before the' old Legislative 
Council. There were some in that Council who thought that the Bill in 
some respects went too far, or rather I should say, that though it was 
r.ot too extensive in scope, some of its details were such as to raise objec-
tions on religious or other. grounds. Further action was deferred at the 
time owing to the war. Now, it is clear that public opinion has moved 
somewhat fast since then, and, if we ourselves have not reacwd to that 
opinion, it is because we have been waiting to see how far action which 
was being taken in the local Legislatures was adequate to cope with the 
question. The Madras local Council passed a Children's Act in 1920, and 
fl similar Act was passed by Bengal in 1922 and again amended in 1923. 
We understand that the Bombay Government have ·an intention of bring-
ing forward a Bill with a similar scope in their local Council. Most of this 
if; legislation on the lines of portions of the very comprehensive English 
Children's !\.ct of 1908. A somewhat different aspect of the same problem 
was dealt with in the Burma Suppression of Brothels Act of 1921 and the 
Bombay Prevention of Prostitution Act, 1923, and the Calcutta Suppression 
o· Immoral Traffic Act of the same year. Now, our present Bill is meant 
to be supplementary to this legislation in some respects and in others to 
bring the general criminal law' in conformity with the standards which 
have been laid down by local legislation. We have tried to avoid as far 
8S possible the more contentious ,issues raised in the previous proposals 
for legislation and also in Resolutions before this Assembly. We have 
not, for instance, definitely assumed that employment as Devadasis is 
equivalent to employment for purposes of prostitution; but shOUld such 
employment actually prove to come within that definition, our Bill will 
enable it to be dealt with more effectively than hitherto. Then, again, 
W'." have thought it necessary to exercise a certain caution in regard to 
the definition of • immoral purposes ' or • illicit intercourile '. The Bill 
will extend to the whole of India, including many backward tracts. We 
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believe it is only proper in the circumstances, .that we should recognise 
that there are certain relationships in those tracts which have the force 
of quasi-marital relationship, though not strictly matrimonial. I have 
referred only to the general tenour of the Act. I do not propose now to 
refer to the details. The Bill is obviously one that requires much con-
sideration, and, ~  the present motion is accepted by the House, I shall 
-endeavour in ma i~  subsequent motions to provide time for the fullest 
consideration of all its d~tails .. ~n ~le.  can ?Ommend ~t to the House 
as a piece of sound sOClal legISlation; It IS ca ~l s, but It ne~ no~ ·be 
discounted purely for that reason. In fact, I believe that all sOClal legisla.-
tion should proceed by gradual stages, providing social opinion with new 
standards and traditions at each step. H this is done, then, when the 
Legislature makes each new step forward, it will have behind it a body 
of solid and convinced public opinion prepared to make the law effective. 
Thus only can we secure that the social law should not be the sole creation 
of the Legislature, but that it should in fact be the endorsement at each 
-stage of the social standards of the great mass of t ~n in  men in the 
tCommunity to which it refers. I beg leave to introduce the Bill. 

The motion was adopted. 

The Honourable Sir Malcolm Hailey: Sir, I introduce the Bill. 

THE INDIAN INCOl\1E-TAX (AMENDMENT) BILL. 

The Honourable Sir Basil Blackett (Finance Member): Sir, I beg to 
move: 
"That the Bill further to amend the Indian Income-tax Act, 1922, for certa.in 

purposes, be referred to a Select Committee consisting of Diwan Bahadnr T. Ranga-
-chariar, Mr. W. S. J. Willson, Mr. H. G. Cocke, Sir Purshot&mdas Thakurdas, Mr. S. 
C. Ghose, Mr. Bhubanananda Das, Mr. A. R. L. Tottenham and myself, with instruc-
tions to report on or before the 29th }t'ebruary, 1924. . 

Sir, the pUrpose of this Bill, as I explained on its introduction is to 
provide for certain omissions and make· clear the meaning of certain sec-
tIOns of the Income-tax Act which have created doubts. Unless the House 
desires, I do not think that it is necessary for me at this stage to add to 
what I have already said as to the purpose of this Bill and to what is said 
'in the Statement of Objects and Reasons. 

The motion was adopted. 

Xhan Sahib Ghulam Bali (West Central Punjab: Muhammadan): Sir, 
I want to suggest that the name of Baba Ujagar Singh Bedi be added to 
the Select Committee. 

The Honourable Sir Basil 'Blackett: I have no objection. 

lIr. President: The question is that the name of Baba Ujagar Singh 
Bedi be added. to the Select Committee. 
The motion was adopted. 

lIr . .Abdul Baye (East Punjab: MulIammadan): Sir, from the Stat€-
ment of Objects an~ Reasons I find t ~t it is ~ot intended to exempt the 
M ussalma.n commuruty from the operation of this Act. It is desirable·that 
the Mussalman community should not go unrepresented, and I therefore 
propose that the name of Khan Sahib Maulvi GhulaD'i. Bari be added to 
1he Select Committee. 
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Kr. President: Has the Honourable Member his authority? 

1Ir. Abdul Baye: Yes, Sir. 
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Mr. President: The question is that the name of Khan Sahib Maulvi 
Ghulam Bari be added to the Select Committee. 

The motion was adopted. 

1Ir. President: The question IS: 
.. That the Bill further to amend the Indian Income-tax Act, 1922, for certain 

purposes, be referred to a Select Committee consisting of Diwan Bahadur T. Ranga- • 
chariar, IIr. W. S. J. Willson, Mr. H. G. Cocke, Sir Purshotamdas Thakurdas, Mr. B. 
C. Ghose, Mr. Bhubanananda Das, Mr. A. R. L. Tottenham, Baba Ujagar Singh Bedi, 
Khan Sahib Maulvi Ghulam Bari and the Mover, wit.h instructions to report on or before 
the 29th February, 1924." 

The motion was adopted. 

THE INDIAN TARIFF (AMENDMENT) BILL. 

The Honourable Sir Charles lDDes (Commerce Member): Sjr, I beg 
to move: 
.. That the Bill further to amend the Indian Tariff Act, 1894, for certain purposes, 

he taken -into consideration." 

When I introduced this Bill a few days ago, Sir, I gave a very brief 
~ planation of its object. I have been informed by some of my friends 
QPposite that the exact purport and meaning of the Bill is not fully undeI'- -
titood by the House, and therefore with the permission of the House I shall 
endeavour to give a somewhat clearer and fuller explanation of the objects 
;of the Bill. 

The operative part of the Bill is. clause 3 which substitutes a new section 
5 for that section in the existing Tariff Act. H the House will pass this 
Bill, the effect of the amendment will be this. You will have conferred 
upon the Government of India the power to impose customs duties at the 
rate sanctioned in the Schedule to the Tariff Act on goods coming into 
British India or going out from British India, firstly, from and into foreign 
countries outside the limits of India, secondly, from and into foreign 
European settlements inSide the limits of India, and, thirdly, from and into 
Indian States. The House will see that in the clause provided, we use the 
expression •• from or to any territory outside British India ". I think the 
use of that phrase was misunderstood by my friend Mr. Dumasia when 
he made his .speech opposing the introduction of the Bill the other day, 
British India under the General Clauses Act has a technical meaning. It 
excludes all Indian States. The word "India" includes all Indian States. 
The words "British India" exclude all Indian States. Now the only change 
of any importance that we are making is that we are asking for power to 
impose customs duties on goods coming into India from foreign countries 
"Outside our borders. I gave an illustration when I introduced this Bill 
when I told the House that in the courSe of the last year we have found 
that a very large number of dutiable articles, especially small articles which 
are easily portable, such 8S matches and cigarette"" are pouring into Burma. 
over the Siamese frontier. I told the House that we cannot deal with the 
matter at present because we have certain Treaties and Agreements with 
tile Siamese Government. And we saall have to consider in consultation 
with that Government the question whether we shall terminate or modify 
in my way those agreements. But, even if wtI do tenninaie or modify 
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those agreements, we shall still be helpless because o~r Tariff Act, as. it 
exists at present, gives us no power at all to. impose d t~es on goods,commg 
over our land frontier. I hope I have explamed that pomt to the House. 

Now, let me take the question of foreign European s.ettlement~ inside 
British India. I refer of course to small enclaves hke Pondicherry, 
Chandernagore and places of that kind. ~e existing Tariff ~ct imposes 
upon us the obligation to levy customs dutIes on go?ds passmg by land 
out of or into these foreign settlements. The exact words are: 

" Duties or customs shall be levied on goods passing by land out of or into European 
foreign settlements." 

Now that goes to~ far. We require these powers in respect of foreign 
settlements which are on the sea coast and which are importing dutiable 
articles direct themselves; but it is quite unnecessary for us to impose these 
customs duties in respect of dutiable goods going into or coming out of 
places which are not on the sea coast._ !.~ e~a ~re is ~ ca~~ i~ point. 
We do not have any customs barrier·there-necauSe un' dutiable goods the 
duties have already been paid at our ports. Similarly, dutiable goods 
leaving Chandernagore will naturally be subject to the export charges when 
they leave our ports. That is why the Legislative Department has substi-
tuted for the word "shall" the word "may". Instead of imposing upon 
us the obligation to levy duties in respect of foreign European settlements, 
it gives us the discretion to impose these duties in respect of such foreign 
settlements as may be necessary. 

Now I come to the Indian States. As I have explained, these Indian 
States are for the purposes of . this Act outside British India. Now, here 
again my Bill makes no change of any substance at all. Under the 
existing Tariff Act we have power to declare Indian States, if we so desire, 
to be .foreign territory, for the purpose of the Tariff Act, and, if they nre dec-
hIred to be foreign territory, then under the Act as it stands we are required 
to impose customs duties on dutiable goods going into those Indian States 
or coming out from them. But under the Tariff Act as it stands that power 
was exercised by the Governments of Madras" Bengal and Bombay in 
respect of Indian States inside those Presidencies' or bordering on them. 
They could declare those Indian States to be foreign territory subject to 
our control. Now, as the House knows, customs duties have become a 
Central subject and therefore there is no need for any powers of that kind 
to vest any longer in Local Governments. Therefore the only change that 
we have made is that we have eliminated the Local Governments and have 
taken, over ourselves the discretionary power to impose  customs duties on 
goods going into or coming out of Indian States. It may be asked, why is 
it necessary that we should have those powers? As far as I know, they 
:u-e not exercised at ~ll at p~esent. None of the Indian States at present 
IS declared to be forelgn temtory for the purposes of these powers, but it 
is'always necessary to have these powers in reserve. Some of these Indian 
States have their own ports; they have direct access to the sea. It would 
be posRible for them to allow goods to come into their territories through 
their own ports and not to pay our customs duties, and then if we had no 
customs barrier, those good!\. could pass through their territ~ries and into 
British India, and that would be not only unfair to our own merc a~ts-in 

British India but would also cause us considerable loss of revenue We 
try to meet this difficulty by coming to an arrangement with these indian 
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:States that they will impose the same customs duties that we do. But 
it is always possible that that arrangement may break down and we mav 
find it necessary some day to put up customs barriers all round Indiai't 
States which have direct access to the sea. But, as far as I know, it is 
not intended to do that at present. It is merely a power in reserve. 

Now, Sir, I hope I have explained quite clearly the objects of this Bill. 
We make no change of any substance at all in respect of foreign European 
-settlements in India and no change of substance in regard to Indian States. 
The only important thing we are asking the House to do is to empower 
us to impose customs duties on dutiable goods which come in from foreign 
"territories outside the limits of India; and that is, as I have pointed out, 
-a very serious matter to us, because over this one frontier we are now 
losing revenue _ which is. estimated on matches alone to be 12 lakhs of 
rupees during this year. In these circumstances, Sir, I hope that the 
Rouse will agree to take this Bill into consideration. 

Mr. B. Venkatapatiraju (Ganjam cum Vizagapatam: Non-Muhammadan 
Rural): Sir, the Honourable Member for Commerce has given lIS a fuller 
explanation than he did on the previous occasion with a view to enlightening 
the House on several points. But still lam not quite sure that we are 
in full possession of all the necessary factors to enable us to consider 
whether the Bill, as it is introduced, should be passed or not. Of course we 
do no want to stand in the way of Government realizing the dues on dutiable 
goods brought over the land route by persons trying to evade payment of 
-customs duties. As the Honourable Member has llointed out, if certain 
goods like matches are being brought in, without paying duty by the land 
route from China or Japan, then it is necessary to(} introduce some method 
of compelling the payment of d\olty on such goods. But I feel that there-
IS a possibility of interpreting the lan~a e of the Statute so as to make 
it apply to matches manufactured in British India or sent out of our terri-
tory. Perhaps there is no export duty on matches but there are other things 
on which duty has to be levied at the same rate whether they are manu-
factured here or not, when they are sent into Indian States. I do not. 
think the Honourable Member for Commerce is at all anxious to impose 
any duty on goods manufactured in India or eXllorted from India tn any 
Native State. Even with regard to Native States we are in R d;fficult 
position. In one of the sessions of the Princes' Chnmber His Fxp."llency 
the Viceroy said that it would be useful to consider the nosRibilitv of 
using the Princes' Chamber as an agencv for cOTI'mltati;m on fi!'C'I'.1 matters 
which affect all the subject.s alike. Before the Fiscal Commis'1ion a renre-
sentative on behalf of 32 States complained that we were raising' reVPTIue 
from customs and were not giving them any share and thev were nut to 
I\, lot of difficulty by the levy of custnms on goods reaching-Innian States. 
Particular reference was made to Baroda which was declarei!. to be II fOl"eign 
territory though they did not impose anv duty on goodsirnported from 
British territory or exported into British territory, while we were 
imposing certain duties on g"oods imported into Baroda. Ani!. . t"ke 
Hyi!.erabad, they are imllosing-about five per cent. duty on poods impo..fed 
into or exported from it. Whereas lVith reference to certain !!Oorls whicb 
we are importing from outside we are imposing 30 per cent. nutv, lIl"e we 
to impose the same duty, or should we adopt a reciproclil nutv?In the 
case of Native States. whatever duty they impose on !roods irnp"rteil. From 
Tndia, we RhouId be in a position to impose it upon the goods brought in 

D 
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from that State. Gwalior, I suppose, also imposes some duty, so alsod~!l 
Indore'; but it is not to the extent to which we impose it,-t ~  call It 
perhaps excise duty, But in all these matters my anxiety is that we must 
protect ourselves; and by the phraseology adopted in the Statute it should 
not necessitate or enable the imposition of any duty on goods manufactured 
in India, and we should not injure the interests of the subjects in British 
States as well, because on more than one occasion it was stated, and 
especially when they were invited to give evidence before t~e Fiscal CO.m-
mission, it was stated that British subjects in India and subJects of Indian 
States should be treated all alike in fiscal matters. Now I think we should 
have some precaution to provide against such a contingency of a differential 
treatment; and therefore I would like, as this Act is intended to be put 
into force only in April and not earlier, and as there would be no difficulty, 
if the Honourable Member for Commerce agrees, to refer it to a Select 
Committee so that all these questions might be considered in order to see-
whether there is any need f{)r protection with reference to the mattem which 
I a ~ mentioned, and whether anything can be done with reference to-
States which do not impose any duty on goods imported from British Indb 
or exported to British India. I have no objection to imposing any duty 
with reference to goods imported from foreign countries,-we are not much 
concerned about them-but my difficulty comes in because most of the 
States are in India and most of the s eci~ concerned are owning properties 
in 'both places and their companies are registered both in British India and 
in Native States,and it is very difficult to discriminate between these two. 
unless we understand the re~l position between the parties. Of COUl'lle 
Government should have the power of imposing duties whenever they want 
it, when any particular Indian State does not agree to any particular course 
suggested by the Government, but here they have made it impossible for 
the Government of India to get out of it because they say Bhall levy the-
same rate: there is no possibility of reducing the rate with reference to 
any particular matter or state. For instance, we have to get raw silk from 
Kashmir, we would like to import it into British India without any duty, 
unlike any other silk imported from elsewhere. Perhaps we may want 
t:;andalwood oil from Mysore, we may want soap from Mysore, glycerine, 
cocoa, chocolate,--one will not impose the same duty as we propose to 
impose on those articles introduced from foreign countries. With 
reference to all these matters, instead' of passing it now, I respectfully 
submit that the House might agree that the question should be t oro cr l~ 

examined, and protection might be given in such ca86S where the" ~eerl 
protection by referring the matter to a Select Committee. . 

Kr. D. V. Belvt (Bombay Southern Division: ~on-l ammadlin 
Rural) : Sir, I regret my inability to accord mv support to this motion. I 
find. since my arrival at this Imperial City of Delhi, that legislation is pro. 
ceeding Rt what we may call a break-neck pace. This Bill was introduced 
into the ARsembly on the 6th February 1924, and it was set down for hearing 
on the 11th. It was published in the Gazette of India on the 9th Februarv. 
It seems that things are moving much too fast for the country. It 'iF' 
impoosible to believe thnt thiH How!p is not aware of the fact that therf' 
n1"i'\ 300 millions or so. of people, I believe, outside this Council Chamber 
aIlrl t.hat some sort of notice of intended legislation should be given to t ~ 
country at large. The Bill should have been circulated in the country. I 
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fear that a copy of the Gazette of 1ndia has not reached even Bombay, not 
to speak of Madras, yet. I Imbmit that this Legislature. should n~t p~s 
any measure of legislation in indecent haste. I sU~lllit that. th18 Bill 
should be published in nIl the local Gazettes of the ano~s pro m~, ~d 
tho Local Governments should be· asked to translate it m.to the pnn l~a  
languages of the provinces. I have had some sort of expenence as ~ lefPS-
lator myself. I have worked as a :e~ er of the Bombay L.eglSlative 
Council for 10 ',ear8, and I found that things were done there WIth much 
more considerateness for the feelings and for the intereRts of the people 
who were to be affected by legislation, and there was a rule ~ ere t~at ~~ 
Bill could be considered until Ie clear daYR'notice had been gIven of Its m-
troduction. It seems that the Legislative Department of the Government ot • 
India are in very great haste, when the month of April is quite close. ' e~e 
they sleeping hitherto, so far as thi8 particular Bill was concerned? ThIS 
Bili ought to have been published some time before so that the ~o ntr  

might study it on itR merits. 

Turning to the principle which underlies this Bill, it seems to me that 
the Bill is not so very innocuous as it appears. It wears an appearance 
of innocence, but, examined closely, it is a very dangerous Bill. What 
guarantee is there that this Bill, if passed into law, will not affect injuriously 
the industries in Native States? It is true that the Honourable the Mover 
of the Bill has told us that it will affect only goods which are imported into 
India by land from outside India, and that the duty will be levied only on 
~ c  goods. I do not find that any such explanation is given 
in the body of the Bill itself. When the Bill becomes law. 
it is not the Statement of Objects and Reasons nor the speech 
of the Honourable the Mover that will be taken into consideration, 
but the exact phraseology of the Act itself which will have to be construed. 
It is a very dangerous measure of legislation. Now, consider what the 
effect of a strict application of this measure to industries in Native States 
will be. I may make my position quite clear by taking concrete instances_ 
In the Bombay Presidenoy there is a ComI'any which makes very good iron 
ploughs. That industry is situated in a small State known as the State' 
of Aundh. The distance between the factory and British IndiR is only 
1\ furlong or so. Now if a duty is levied on ploughs turned out by tbis 
factory, I maie no doubt that the agricultural industry in the Bombay Pre-
sidency will be very hard hit. Is there any guarantee that industries such 
as these will not be hurt by this legislation? Take again the States of 
Mysore lind Baroda. In Baroda, there I\re " The Alembic Chemical Works .. 
which mnnufacturp many useful articles, and these articles are imported 
into British India. Is there any guarantee t.hat these articles will not be 
taxed under the rrovisions of this mf'flSure? Take. again, Mysore where 
therp are t.he sundal oil industry, t.hf' soap industry and many other small 
industrie... All these industries run n risk of beinfl taxed and handicapped 
hy this legislation. Unless this Bill is very carefullv examined bv a Select 
Committee, the appointment of which n~ just no,,' been propoSed by mv 
Honourable friend, :Mr. Raju, it "eem" to me that it is likely to prove ver;· 
harmful. On theRe ground", I am compelled to ",;thhold mv assent to thi!; 
Bill. I do not ,,-nnt to be n part~' to My hash legislation. Everv piecf' 
of legislation must be passed in this Assembly with due regard to the fact 
that there is 1\ very large country which is, to be affected by it. Unless this 
plain fact is borne in mind, it seems to me that the interests of the people 
of the country will not be safe in the hnnds of this Legislature. 

DI 
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JIr .•.•. Dumasia (Bombay City: Non-Muhammadan Urban): Sir, 
this Bill involves a very important principle. If this ~ iJ?-tended ~nl  . to 
protect the British revenues, then there need be no obJectlOn to thIs il~. 
But, Sir, from the Statement 6£ Objects and Reasons we can see ~ at It 
appeared that the scope of the Bill was wider. If it is passed, then It may 
penalize the industries in Indian States. If this Bill is intended to levy 
duty on goods which are being smuggled into British India through the 
ports of the Indian States, then this Bill, I must say, is necessary. But 
there are certain other important considerations involved in it. How are 
the Government revenues to be protected from goods brought through the 
ports ot Kathiawar? Are they going to impose the customs bamer at 
Viramgam again? We all know the history of the customs barrier that 

• was established at ,: iramgam and which caused the greatest hardship not 
<>nly to the subjects of the Indian States but to British subjects. I think 
that t~s question ought to be referred to a Select Committee, because it 
involves the rights of Indian States as well. _ In Kathiawar there are 
several industries, like silk and so on, and I know, when the customs 
duty was imposed at Viramgam, all the goods imported into British India 
were taxed. How are you going to distinguish between the goods imported 
into the ports of Indian States from foreign countries from goods that ma~' 
be brought into British territory from Indian States? This iE a very deli-
cate question and it may produce heart-burning not only among the .sub-
jects of Indian States but among the subjects of British India, if tlie 
customs barrier is again established at Viramgam. I know that for the 
last several months goods have been smuggled into British territory from 
various ports of Kathiawar and Cutch, which, while depriving Govern-
ment of their revenue, has ruined the trade of some merchants in Bombav. 
But, Sir, we must take care that in passing this legislation to protect oi:u-
revenue we do not unconsciously penalise Indian States or their industries, 
though, I admit, that is not the object of the Bill. I hope the question 
will be referred to a Select Committee so that some thorny questions 
which are likely. to arise may Le solved pennanently. 

Sir, I move that the question be referred to a Select Committee. 

Jlr. President: Amendment moved: 

.. That the Bill further to I.'mend the Indian Tariff Act, 1894, for certain purposes, 
be referred to a Select CommIttee." 

\ 

The Honourable Sir Charles Innes: Sir, I must confess that I have 
been. taken by s rpris~ by the dangers which Mr. Venkatapatiraju, Mr. 
BelVl and Mr. Dumasla have found. in this Bill. Indeed, when I heard 
Mr. Belvi's speech about the danger of proceeding at break-neck speed it 
seemed t? ~e an observation which might have been made on a deb'ate 
for constitutIOnal advance but not on a debate connected with a little 
Bill of this in~. v,'bat th.e t~ree Honourable Members who have just 
spoken a~e omitted to notlCe. IS t a~ we are not. making any change of 
substance. m regard to our Tarl.ff ~ct III so far as It affects Indian States. 
~r: Belvl an? Mr. Venkatapatlra]u s ~estcd that we might use the pro-
vlSl.ons of. thlfl e tr~mel  dan ero~s Bill in orrier to hamper the growth 
o~ IJ?-dustrles of Indian Statel!. SIr, Mr. Belvi mentioned the sandalwood 
Oil mdustry III Mysore. To my certain knowledge the sandalwood '1 
industry has been flourishing in Mysore for the last 10 years. We h OJ 
had t~ese powers under the exis!ing Tariff Act. They have never ::~ 
used m any way to hamper that mdustry, nor is there any intention that 
we should ever Uf!e them against that industrv or to hamper the .  d t 

" lD us ry 



THE INDIAN TARIFF (AMENDMENT) BILL. 

of iron ploughs. As I have said, 'all that the dr.aftsmen have. done is to 
bring the existing section 5-A of the Indian Tariff Act mor~ lDto accord 
with modem conditions. They l\ave not changed the law lD substance 
at all. Mr. Venkatapatiraju makes the point that the section as now 
provided is too restrictive. '.Ve cannot enter into. the ~st~n of making 
reciprocal arrangements. It IS a. very large questlOn.. If .It ~ ever ~eces
sary to take it up, you may rest assured that we Will bnng lD a Bill. I 
should like the House 'to realise, as I have said, that we are merely leaving 
the law which exists alone in all these matters. At the same time there 
is no immediate hurry about the Bill. If there is a general desire in this 
House that the Bill' should be referred to a Select Committee, Go ern~ 

ment have not the slightest objection. 

Kr. President: The original question was: 

.. That the Bill further to amt'nd the Indian Tariff Act, 1894, for certain p rposes~ 

be taken into consideration." 

Since which ~ amendment has been moved: 

" That the Bill be referred to a Select Committee." 

The question is that that amendment be \uade. 

The motion was adopted. 

The Honourable Sir Oharles Innes: Perhaps. Sir, you will allow me 
to put up names for the Select Committee at some future date-Mr. 
Dumasia and I. 

THE INDIAN PASSPORT (AMENDMENT) BILL. 

:Mr. E. B. Howell (Foreign Secretary): Sir, when the Bill to amend 
the Indian Passport Act, 1920, was introduced last week, I gave some-
indication of the scope and purposes of the amendment beyond those 
already contained in the Statement of Objects and Reasons. I do not 
know whether the House desires any. further enlightenment on the subject 
of the proposed amendment and I am reluctant without an assurance that 
that; is the wish of the House to take up its time with unnecessary 
explanation. (Long pause.) I beg, Sir, to move ,that; the Bill to amend 
the Indian Passport Act, 1920, for certain purposes, be taken into con-
sideration. 

1Ir. President: The question is: 

" That the Bill to amend the Indial.l Passport Act, 19?D, for certain purposes, be-
taken into consideration." 

The motion was adopted. 

lIr.· Pr.esident: The question is that clause 2 stand part of the Bill. 

1Ir. N. O. Kelkar (Bombay Central Division: Non-Muhammadan 
Rural) : Sir., the same objections which applied to some of the previous 
Bills apply to this Bill also. In the first place the Bill has not been 
published nor has it been circulated. Surely, Sir, we are not expected, 
in this House, to reply to the Statement of Objects and Reasons laid befol'P 
the House at a moment's notice. We are not supposed to assume that 
the Bill before the House is good in all respects: but we are to come 
<:ut ready with our answers to the different arguments advanced in favom-
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.()f the Bill as if we were a penny III the slot machine. It requires a 

.certain amount of time to verify the statements made in the Statement 

.()f Objects and Reasons. It· does requu:e t~e ~ refer to the ori in~l 
provisions of..,the Bill to which the amendmg BIll IS an amendlll:ent.. It ~s 
absolutely unfair that the Government should put forward BIlls m this 
hurried fashion. All this unpleasant discussion could certainly have been 
avoided if the Member in charge of the Bill himself was fair enough to 
propose that the Bill be referred to a Select Committee. I do not know 
why he draws upon himself all this unpleasant criticism which he could 
obviously avoid by himself proposing that the Bill be referred to a Select 
Committee. I think it was certainly in his power to make that motion 
himself. 

Then, with regard to the provisions of the Bill, there again the same· 
objection arises, which is usually advanced with reference to the hiat.us 
that exists between the Statement of Objef!ts and Reasons and the provi-
sions of the Bill itself. Here vou will see that it is. stated in the State-
ment of Objects and Hemmns that the Bill is intended to apply to aliens-
undesirable aliens-who come into this country, reside here for a certain 
time, and do not go buck or ot.herwise violate the provisions of t,he passport 

In clause 2 of the Bill you will find the words: 

" Prohibit allY per"on who has entered British India under a passport authorising 
such entry for a specified temporary purpose only, from remaining in British India 
.after the expiry of such period as is reasonably sufficient for such purpose, or from 
,going to any place in British India otherwise than for such purpose." 

Here the word" alien" is not mentioned. 

My principal objection to this clause is that, if it was really intended 
that the Bill should apply to aliens only, that word should have been 
specifically mentioned therein, whereas in its present form it can be made 
to apply to any person whatsoever. For instance, it may apply to an 
Indian who has already been domiciled or naturalised in India and who 
has got his home in India, by ·the simple operation of the wording of the 
Bill. Take the case of a man who goes to England. Now, we all know 
whl10t happens when we go to foreign countries. We are entirely at the 
mercy of the people who are authorised to give passports. I may only 
mention one instance in point. 'rake the case of Mr. Homiman. Mr. 
Homiman was extemed from India under legal authority. But can any 
one say why he cannot return to India? My answer to that question is 
that he cannot come to India not because he is prohibited by law but 
because of the passport officer who refuses to give the passport. So, in 
-effect, Mr. Homiman is lega.lly extemed from India but he is illegall) 
confined in England simply because the passport officer is not giving him 
a passport. That is, of course, my information and it is also my inference. 
If the Member in charge can correct me on that point, of course, he if; 
welcome to do so. Here is the inst.ance of a man who cannot return to 
India. 

Mr. Presi4en\: But this clause Rpecifically provides that the man can 
return to India. 

lIr .•. O. Kelkar: I do not nde~stand what is the use of his return 
if the passport officer actually sta.tes in the passport that he is to remain in 
this country only fbr Po limited period of time. I do not see what objectiOll 
there was to actually insert the word' alien' in this clause. As it stand. 
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it applies to any person, even an Indian, who has gone to foreign countries. 
Bupposing there ace some Indians who have gone to a foreign country and 
are under a cloud there, or certain information has been received by this 
Government that they are not behaving properly, or are doing some political 
work there, then the limitations put upon the passport will give a handle 
to this Government to pursue those particular people when they return 
and to compel them to leave India. I am not quite clear whether even 
the plea of the natural rights acquired by domicile or naturalisation can 
help a man in this case; whether he can refuse and say .. I am not going 
-out of India or returning from this country simply because the passport 
--officer has chosen to put a time limit upon my stay in India." That is a 
point which must be made clear and I give that only as an instance. It is 
absolutelv unfair that a measure of this kind should be thrust 
upon this House in this hurried fashion.. The speech delivered by 
my friend Mr. Belvi was misinterpreted by the Honourable Member whea 
he said that it was a speech which should have been made with 
reference to the constitutional advance of India. That is, of course, 
an n ~ir interpretation of what he said. On the other hand, we are really 
hurried and hustled in point of measures like this. No previous informa-
tion is given and we are asked on the sp.ur of the moment either to say 
. aye ' or . no '. I do not think it would be fair to be called upon either to 
assent to this Bill or to dissent from it on the spot. And, again, I do not, 
see why the Honourable Member him8elf should not have made a motion 
that the Bill be referred to a Select Committee. Of course, it looks ven 
uncharitable if we have to read between the lines of a measure before the 
House or to suspect that the Government have been actuated by certain 
motives. In many cases our suspicions mLlY not be true. In many casei' 
they may be unfounded and Government may be perfectly right. But 
once a power has been acquired there is absolutely no guarantee tlwt it 
will not be abused by Government. In many cases there may be a secret 
motive on the part of the Government which may not actually be disclosed 
in the Bill itself. I repeat that it looks uncharitable to throw any doubt 
upon the designs of Government, but from experience we have come to 
k-now that the design of Government in many such me!l8ures is--and I 
will give a simile to illustrate it--like an actor who enters on the stage in 
very decorous clothes to play the role of a Bishop but is wanted behind 
the Heenes by detective officers to be prosecuted for misbehaviour. I 
therefore say that this Bill should have been referred to a Select Com-
mittee to thresh out all the details and look into all the bearings of the 
subject. 

Oolonel Sir Henry S\aDyon (United Provinces: European): Sir, the 
House has been treated in the speech of the Honourable Member who 
'~po e last to something that is very common in the law courts of t i~ 

-country-a hasty and inaccurate reading of a measure. I do not find one 
word in ths Statement of Objects and Re!!oSons to say that this Bill is to 
Ropply only to ez-enemy aliens. The Statement of Objects and Re!tSODl' 
gives merely as an illustration cases which have occurred in which ex-enemy 
aliens were concerned to make clear the defect existing in the present PjlSg-
port Act of 1920. Nor do I find in the Bill itself a proposal to make that 
wide application which the Honourable Member "ito spoke last finds in it. 
He has seen 9. mirage of what has no real existence. If he will read the 
Bill more carefully he will see that the sub-section of clause 2 does not 
llpply to Indians who go to foreign countries l:\Dd want to come back again. 
but to .. any person who has entered British India under a pas~port 
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authorising such entry for a specified temporary purpose 1)nly. " The whole-
of that passa.ge must be read before the House can understand how far 
this Bill applies. It applies to a person who has entered India under II. 
passport which restricts his stay in India to a specified time. Govern-
ment ll ~ found in particular cases that persons who came into India 
under a passport for a certain purpose-in the cas~s mentioned for trans-
shipment--stayed much longer than was necessary for that purpose, and 
that Government were powerless to limit the stay to the term of the pass-
port. That defect is all that this Bill seeks to remedy. No one has a 
stronger belief than I have that this House should not consent to any legisla-
tion, which is a legislation of substance, without careful consideration and, 
ordinarily, without reference to !f, Select Committee, and the House is 
aware t ~t only the other day I supported It proposal to refer to a Select· 
Committee the simple question whether an age-limit should be changed 
from 16 to 18 years, because there seemed to be difficulties connected with 
the change. But surely there is enough legal talent in the House to deal 
with a purely formal measure of the kind now before' us without taking the 
course of delaying it by referring it to ~ Select Committee. The House 

is asked only to deal "ith people who have already come into 
1 P." India on passports for a limited period, and to give legislative 

authority that when the limits of those passports have been exhausted. 
such people shall go out of India. Surely we do not want a Select Com-
mitee or delay to deal with a simple matter of this kind? 

Kr. N. O. Kelkar: May I a::;k the Honourable Member a question? 
Will the Honourable Member prove to me that there is nothing to prevent 
a passport officer in England from refusing a passport to me if I call for 
it in England or from giving me only a limited passport? Is there any 
legal remedy for me to obtain a passport in England without limitations. 
being put? 

Jlr. President: This Bill does not propose to deal with that question; 
it deals with the question whether the power the Government possesses' 
already .... 

Jlr. N. O. Xelkar: It bears on it. 

Jlr. President: It may bear onit, but it is not in order in this debate. 

Colonel Sir Henry Stanyon: The question asked, 8S Mr. President has 
pointed out, is irrelevant to the Bill. I am perfectly willing to give the 
Honourable Member legal advice on any point at the proper time and at 
the proper place, but not here. I put it to the House that it is a question 
of commonsense. Here we ·have a simple measure in plain and' 
unambiguous terms, referring to a particular class of people,-people who. 
first have to get passports to come into India, with a limit of time stated 
on those passports. All that the House is asked to sltnction is that Gov-
ernment shall have the power to tell such people, when their passports are 
exhausted, that their invitation is ended, and to give them ejazat to depart. 

Pandit Shamlal Nehru (Meerut Division: ~on-l ammadan Rural): 
Sir, the system of passports came into force in India during the war. It 
may have been very necessary during the war, but after the war, this 
system should have been done away with. I do not understand why it 
has been brought on to the Statutes of the country. As I said, if there 
was any necessity during the war-there must have been, I have 00 quarrel 
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I with its having been put into force during the war, but now what necessity 
is there for it? The Honourable the Mover has not said that there is any 
necessity at' all; but whoever and whatever comes to India sticks to it like 
a leach. Do not the Government think it proper to repeal the Act instead 
of adding harsher and harsher measures to it every day? 

JIr. K. A . .Tinnah (Bombay City: Muhammadan Urban) : Sir, I am not 
used to the law courts which the Honourable Sir Henry Stanyon described,.. 
where people are in the habit of taking rash and reckless views of the Bill. 
They may be in some parts of India, I daresay. Nor am I so confident, 
as the Honourable Member is, that there is no difficulty about this Bill. 
Sir, I think that all regulations which impose passports are the biggest 
nuisance and the sooner they are done away with the better. But that is 
not the only question before us at the present moment. The qU(-,btion before 
us now is whether this Act should be amended, and whether an;y necessity 
has arisen for the purpose of amending this Act. My Honourable friend, 
Mr. Kelkar, struggled to make his point clear, .but he did not quite make it 
clear. I may put to Sir Henry Stanyon an illustration and I may give 
him the answer, and if he likes his fer:s, I am prepared to pay his fees, 
provirled they are not exorbitant. S ppo~in  I went to England and I 
remained in England for a year. Remember the passport is only in force 
for two years. My passport el..-pires before I return from England, and 
supposing I am in the bad books of the authorities in England and they 
say to me, " We will give you a passport provided you come back \\<;thin a 
fortnight from India; you shall not ~ta  in India more than a fortnight ". 
Now I will read to Sir Henry Stanyon the section which it is intended to· 
introduce. It says: 

" Any person who has entered British India under a passport authorising such entry' 
for a specified temporary purpose, .  .  .  . .... 

Shall I not be entering British India with a passport which says I shall 
remain here' only for a temporary purpose? Am I not that person? Will 
it, or will it not come under the Statute? Sir, therefore the question is· 
not so simple, and I am not prepared at present to express my opinion. 
either against the Bill or in favour of it; but I do ask this House to consider 
that it is a matter that ought to be referred to a Select Committee. 

Sir Hemy Koncrief! Smith (Secretary, Legislative Departl;):lent): 
Mr, Kelkar ~t the end of his speech proposed that the Bill be referred to a 
Select Committee. I noticed, Sir, that you did not put that from the Chair. 
The position I understand now is that the Rill is under the detailed con-
sideration of the Hous.e and any opportunity of referring it to a Select Com-
mittee has gone and we have to proceed with it. 

JIr. President: The House, at any rate that purtion of it which was 
paying attention, will have observed that I put the motion that the Bill be-
taken into consideration, and according to my usual practice, I looked round 
the House. That motion was duly carried, wherecn I called " Clause 2 ". 

Sir Henry Moncrief! Smith: Sir, I do not wit'u to suggest that Govern-
ment would necessarily have opposf'd any motion for reference of this Bill 
to a Sel~ct Committee. If any Honourable Member had taken the right 
opportunIty to move an amendment to that effect to Mr. Howell's motion, 
it would have received consideration from the Government and from 
the House. I only say now it is too late. We canno!, break through our 
rules to do it. 
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1Ir .•. A. Jinnah: May I rise to a point of order? I am very sorry 
that I have been misunderstood. I really was under the impression that we 
had not got to the particular consideration of the Bill, but, if that is so 
I want to make it quite clear that I strongly oppose this Bill. 

Sir Henry Moncrief! Smith: The remarks hitherto made from the 
opposite side have had very little relevlI.nce, as Sir Henry Stanyon pointed 
-out in fact no relevance, to this particular clause of the Bill which is now 
under the consideration of the House. Mr. Kelkar referred to 
Mr. Horniman's case and .Mr. Jinnah referred to a hypothetical case of 
his own.' He said" !:)uppose I go to the authorities in England or elsewhere 
and ask for a passport to return to India, and suppose they say . we will 
give you 0. passport to return to India to stay there 0. fortnight '... Now 
that is a power that they have under the law as it stands at present. It 
i8 not a power that we are putting into the Act. Therefore, whether we 
amend the law or not, the authorities at Home have perfect power to 
grant Mr. Jinnah a passport· for a fortnight only. But suppose the House 
rejects this Bill, the following result ensues. They say to Mr. Jinnah 
.. We will give you a passport which will enable you to stay in India for a 
fortnight." Mr. Jinnah says .. That is no use to me, I won't come back 
in a fortnight," and the answer is undoubtedly as it stands at present: 
.. Well if you won't come back, and as there will be no power to deal with 
you, under the Indian Passport Act, we much regret that we cannot give 
you a passport at all." That is the only result, Mr. Jinnah will not get a 
passport unless we got this amendment of the Act. That is the law as it 
now stands. We are not proposing to alter that law at all. We are really 
merely providing by this Bill for a certain relaxation. We now discover 
that we cannot turn out people who do get passports fer 8 temporary pur-
pose. The only result is that, if the House will not give us sanction to 
deal with such persons, then instructions will have to issue that such persons 
shall not get passports at all to come through India. It is not a question 
of coming to India but coming to Bombay or Karachi, there to step from 
.one boat to another. It is a ease of a gentleman wanting to go to Siam 
and going through Burma to go to Siam. We merely drive that gentleman 
to go round by China or some other route. I am not very familiar with 
the geography of Eastern Asia. Honourable Members seem to think that we 
have some intention of stiffening up our passport law altogether. We are. not 
doing' anything of the sort. The issue of passports for returning to British 
India is left entirely unchanged by this Bill. It is a mere question of giving 
us a small power to deal with people who do not obRerve the conditions on 
which they have bcen given passports. 

It has been suggested by Mr. Kelkar-to revert to the question of hustle 
-that thiH Bill ought to have been referred to 8 Select Committee. It 
has been suggested that Government are unduly trying to hustle this Bill 
through. Now the statutory period laid down in our rules after which 8. 
Bill can be taken into con iderat~on is three day". In this case we have 
had five days. I admit it is not a very long period, but our rules allow UR 
to put a Bill IIp after three daYR. This is a Bill of one clause only, and five 
days, I should have thought, would have been enough for the consideration 
of its provisions. With regard to hustle. Sir, we are really between the 
devil and the deep sea in this matter. There are certllin Members of this 
House who are constantly urging us to hustle, hustle, as much as possible 
with our Government legislation. They tell us we are dilatory. They ask 
us why we cannot put down two motions in regard to the same Bill 
together and get done with it; and really it is very difficult for Government 
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.to know what the House really desires in this matter. I hope, Sir, the 
House will agree that this clause 2 of t?e Bill ~ all stand part. If does 
not merit the SuspicIOn that it has met with. It IS perfectly n~U U  IID:d 
I agree with every word that Colonel Sir Henry Stanyon has sSId on thIS 

point. . 
Mr. T. O. Goswami (Calcutta Suburbs: Non-Muhammadan Urban): 

Mr. President, I feel very thankful for the last few speeches, because they 
have given me time to read through the Bill; for as a matter of .fact, .the 
complaint has not been challenged that we really have had very lIttle time 
to consider the Bill. I do not think Mr. Jinnah's point has been answered 
at all. Mr. Jinnah goes to England, stays there for more than twc years. 
His passport expires. He is in the bad books of Government. 

Mr. K. A. J"lnnab.: Which, I hope, I shan never be. 
Mr. T. o. Goswami: He wants to retum to India, and he gets onl:--' II. 

passport which allows him to stay in India for a fortnight. Great lawyers 
have spoken, I am not a lawyer; but I take it that a commonsense view 
of the matter is not altogether out of order; and I read here, that under 
the Act, that is the old Act, there is a penalty for entering India without 
a passport but not for remaining in India. T)1at would enable Mr. Jinnah-
without this amendment--to remain in India in spite of the fact thet he 
· is in the bad books of Government. 

Now, Sir, during the last two or three years there has been a marked 
relaxQtion of passport rules in most European countries. In fact there has 
been a tendency in several European countries to discontinue the llua system 
altogether, and that was the result of public opinion being very strongly 
.opposed to what were considered to have been linnecessary restrictions on -
travel and communication. Rigidity of passport laws must 11lso tend to 
affect. commerce adversely. 

This Bill seeks to exclude undesirables from entering India or remaining 
in India. I believe it is the experience of Governments all over tile world 
that undesirables as a matter of fact are n)t prevented by passport restric-
tions. They do come in. They manage to smuggle themselves in somehow, 
and I do not think this Bill will have the effect of really preventing tmqesir-
abl.es from entering India. It will merely complicate passport regulations 
· whIch ought to be relaxed, now that there is no war. 

I strongly oppose the Bill. 

_. JIr. lfaray&Ddal (Agra Division: Non-Muhammadan Rural): Sir, con-
'Sldered from at~ er point or view this Bill implies certain restrictions 
on the free movement of what we may can an alien. We may call him 
an undesirable alien but the question is. who is to decide on the undesira-
bility of a person? 'Ve do not know who are aliens and who are not. 
and we are going to introduce n restrietion into the legislation of our 

.co'; tr~ which is nothing but an imitation, a copy, of what Colonials are 
domg m respect of ourselves. Our C. 1. D., the officers of our police 
· will constantl!, be on the w&tch. I thfqk the underlying purpose of t i~ 
lm~~d.ment lS to. put a c ec~ on the possible or imaginary polit.ical 
actlvItles of certam persons. Now, we wish to be open to all the pro-
paganda of the world. We d? not i~  to be. shut off in a compartment 
,or shut others off as. undeSIrable ahens,· Let their undesirabilitv be 
unfolded here. Let it be subjected to a close analysis. Let them do 
what ~ e  like, we are not going to imitate their manners, we are not going 
.to be mfluenced by them. We have, got discretion, we have got reason 
Why should we excl ude any persons? 
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The Honourable Sir Ilalcolm Hailey (Home Member): Not even South 
Africans? 

Mr. Karayandas: Of course I aID not going to give my support to this 
Rill. If my Honourable friend is not going to listen to me, I will oppose' 
it as strongly as I can. 

Mr. P. B. Percival (Bombay: Nominated Official): Sir, Honourable 
Members have referred to the general question of passports, whether they 
should be given or should not be given; but I venture to think that that 
question is entirely beside the point. We have at the present moment 
one particular clause of the Bill to consider nnd nothing else. The motion 
thnt the Bill should be referred to a Select Committee was unfortunately 
made too late, so that question doeR not arise now. We have only to· 
consider what is the effect and meaning of this particular clause? 

Now, Sir, in the speeches made Hgain,;;t the proposal, I have not 
1.Ieard any arguments as to how the c1auRe should be amended or how 
people will be injuriously affected ~' it. 

Mr .•. A. linnah: You do not i~e us time. 

Mr. P. B. Percival: Mr. Jinnab in his first speech said he did not 
know whether it was a good or a bad ~ll. Half a minute later, when 
Sir Henry Moncrief! Smith said the time for referring the matter to a 
Select Committee had passed, he said it was a very bad Bill and he-
would oppose it. He made up his mind very quickly .• 

JIr ••. A. liDDah: You do not give us time. 

1Ir. P. B. Percival: Will..some HonouraHle Member give us a specific 
reason why this Bill is objectionable? My Honourable friend, Mr. Kelkar,. 
referred to Mr. Rorniman not being able to come back to India. I fail 
to see how that has any bearini at all on this Bill. The Bill deals with.. 
people remaining in India. :Mr. Horniman is not in India. The only 
argument which has Deen advanced is that of Mr. Jinnah who referred 
to his own case. He said •• Suppose I get a temporary passport to come· 
to India for a fortnight; then I shan't be able to remain in India." Well, 
Sir, why should he remain in India? He has taken a passport for a fort-
night, and he has agreed to take a passport, for a fortnight. The pro-
posal made by the Honourable Members is that a person who has taken 
a passport for a fortnight should stay e~ inde initel~. That is the only 
result that would follow from the throwing out of this Bill. 

I suggest that no definite objection has been raised so far to this 
clause and that it should be passed. 

JIr. K. Bama Aiyangar (Madura and Ramnad cum Tinnevelly: Non-
Muhammadan Rural): Sir. I proJ¥lse that the consideration of this clause 
be adjourned to this day next .,week. I make this proposal because I 
find that technical objections have been taken to the reference to a Select 
Committee and sufficient notice was not given to Members before th ~ 
Bill was taken into consideration. We have had no time to send in amend-
ments to the clauses since notice was sent and I think it is but proper, in, 
view of the discussion that has taken place, that we should be given time 
for consideration of the Bill and for proposing any amendments. I pro-
pose thlit the consideration of the Bill be postponed till this day next 
week. 
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'l"he JIoDov&ble SIr JIalcolm Bailey: I put it to the House that thit' 
4S really a very small matter for us to be at cross purposes about. 
Admittedly, all that the Bill does is to give a missing sanction to what 
is really the existing practice provided for by the substantive law, and the 
result of refusing such sanction would of course be that passport issuing 
.authorities would be obliged to deny this particular privilege to travellers. 
There is really no more to it than that. Let me repeat, that, unless 
we can make effective this particular procedure, then the risk is that it 
would not be put in force, and passports would necessarily be entirely 
.refused; the loss would be that of the traveller, not ours. When we put 
thIs Bill forward, naturally we had only this fact in our minds. When 
a measure is likely to be controversial, or when it is likely to affect large 
numbers of t~le public, or when Local Governments and other Administra-
tions are affected, we usually propose in the first instance to circulate 
the Bill and collect public opinion on it. If its details, on the other hand, 
are likely to be controversial rather than its principles, if its drafting iF 
.a matter of difficulty, if in carrying it out there are likely to be further 
implications than appear on the face of the Bill, then we usually propose 
that it should be taken to Select Committee. In other cases of a ven 
:s;mple nature, such as this, we think that it may as well be considered at 
()llCe on the floor of this House. I can aey in all confidence that, when 
we were arranging the business of the House, we considered this Bill 
to be of the last class, and had nt.. idea of rushing it through. It is indeed 
in itself one which uffects Government so little and the traveller perhaps 
so much that there is no reason why we should have sought haste in the 
matter. It seemed, as I say, a very simple measure, one which could 
be discussed with ease across the floor of the House. If I had the slightest 
idea that Honourable Members on their part had any suspicion of our 
motives, I should at once have proposed on behalf of Government that it 
should be taken to Helect Committee; and indeed, when the matter came 
up and when my friend, Mr. Howell, moved the motion for taking the 
Bill into consideration, if there had been any doubt at the time, I should 
have expected Honourable Members on their part then to rise and state 
their doubts and ask for furthtlr time. If they had done so, I should have at· 
once advised Mr. Howell to take the Bili before the Select Committee. 
It has been proposed that the Bill should be considered a week hence. 
I wish to be perfectly consistent. As I have said, I should have been 
willing to take this Bill to a Select Committ-ee. I nm perfectly willing 
now on my paJ;t to arrange for another day for its consideration. I cannot 
say that it will be this day next week; it depends on Government business; 
but it will be given time approximately a week hance, in oroar that 
liononrable Members may have a further opportunity of considering this 
Bill in detail, and, I hope, of disabusing their minds of any sqspicion in 
this matter. 

Dr. B. S. Gaur (Central Provinces Hindi Divisions: Non-Muhammadan): 
Sir. the Honourable Mr. Percival invited Mr. Jiimah and the Members 'of 
this Assembly to formulate specific objections to this Bill. I shall answer 
hig invitation. If the Honourable Mr. Percival will turn to the operative 
section, he will find that that section deals with three points, first, as to 
the persons, secondly, as to the time and, thirdly, as to the place. Now, 
as to the persons: Mr. Jinnah has pointed out that if a British Indian-goes 
t'l Europe, say to England, and wants his passport for his return to his 
motherland and, if he is not, as Mr. Jinnah put it, in the good books of the 
'Government, the Government may give him a passport to go out to India 
<>n condition that. he lellVes that country within a fortnight . . . . 
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The Honourable Sir llalcolm Hailey: No, Sir; they would deport him 
t.) india; that is the proper procedure, and that would be done. 

Dr. H. S. Gour: That is one way of doing it· .... 

The Honourable Sir J[aJcolm Halley: That is the way of doing it. 

Dr .. B. S. Gour: He then goes back; he is compelled to leave hi8 
motherland because the Govermpent of India will put in force amended 
clause 3; that is .M.r. Jinnah's view and th&t has not been answered. But 
I give two other reasons, Im:d I hwnbly submit, weightier reasons, for not 
passing this measure to-day. Let Honourable Members read on the sec-
tion and they will find that it reads as follows: 

.. Remaining in British India after the ~ pir  of such period as is reasonably 
sufficient for such purpose." 

The Government of India are to decide for what period a person entering 
iato British India is to reside, and if you read on, you will find that the 
C:overnment of India. are also to decide as to the place or places which the 
tlaveller can visit and the place or places which 'he ha..., to abstain from 
Visiting. Therefore it comes to this: the Government of India circwnscribe 
the movements of visitors to this country, first, as to the time and secondly 
RS to the place. Now, let me illustrate this point by an example. A 
foreign traveller comes to this country for the purpose of carrying on, w(' 
shall say, a religious propaganda. He receives a passport to visit British 
ll'dia. as a. temporary visitor. His religious propaganda. sa.vours of political 
and is not acceptable to t.he Government of India.. The Government of 
India. say to him " You shall not visit such and such a place; you confiru' 
)our religious propaganda to such and such places. I think we have had 
quite enough of that propaganda. in this country; you w;ll now clear out ". 
~o , I ask, Sir, does not this section empower the Government of India to 
do it? If Honourable Members will read the section, they will see that it 
tully empowers the Government of India to do all this. I think the Honour-
able Mr. Percival wIll now feel convinced and walk into the lobby with me 

, if we have to oppose this measure, as we shall be constrained to oppose 
i~ if the motion that is made to refer this matter to a Select Committee is 
still resisted. I understand from the Honourable the Home Membe'r that 
h .. does not oppose the motion to refer this Bill to a Select Committee. 
We shall examine the Bill there and we shall introduce in the Select Com-
mittee changes which, while safeguarding the rights of the Government of 
lndia, will equally safeguard the rights of the traveller who comes to this 
country on a visit. Sir, if there is any insuperable impediment to the 
rt'ierence of this Bill to. a Select Committee, then I submit we shall have 
ro option left but eit !~ to throw it out or to ask for its postponement; 
but of the three alternatIve8 presented to this House we on thi8 side should 
certainly prefer a Select Committee and .the further examjnation of thif' 
Bill by that body. I think, Sir, that, though the measure is small lind 
consists of only a few line8, there are certain points in that measure which 
I have pointed out which require further exam,ination. I th(\refon' mov('· 
that the Bill be referred to Ii Select Committee. 

Mr. President: I am a little surprised that an old hand like the Honour-
ahle Member from Nagpur should have wasted the time of the House bv 
rrf>flenting that motion. I specifically informed the House that the tim'e· 
h.d passed for that motion, and in this case th(' Honourable Member had" 
no excuse whatever for malting that mot.ion. 
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Dr. H. S. Gaur: I understood, Sir, that the Honourable the Home 
Member had himself made that motion. 

Kr. President: The Honourable the Home Member pointec:J. out that, 
if that motion had been made at the proper time, he would not have 
resisted it. It is not in the power of the Honoura.ble the Horhe Member' 
t.· make that motion now, nor is it in the power of any other Member. 'l'he 
Honourable Member has been attending to the business of this House, and 
be must have known that this House, and not the Chair, decided to take the 
Bill into consideration. 

Jlr. Abdul Haye (Eallt Punjab: Muhammadan): Sir, I rise to oppose 
til€> motion of my Honourable friend over there to defer the consideration 
{)( this Bill to another day. I underStand from the Statement of Objects 
and Reasons to this Bill thl.'t the Passport Act as it exists at present has 
got. a defect. and the object of this Bill is to remove that defect. I gather 
that the present law is defective, and it is on that account, Sir, that I 
suggest that the defect should not be removed. I am one of those who 
believe that the Passport Act should be removed from the Statute-book 
altogether. I consider its existence as a slur upon this country aud upon 
Indians. It is because of a desire to have it removed from the Statute-
book that I request this Honourable House to reject this Bill and to keep 
it defective for to-morrow, 1'0 that when ~ have another Bill before us to 
repea~ the law, the Official Benches ~i t possibly agree with us in saying 
t~a.t It should be repealed, because It would be from their point of view 
also defective. It is no use, Sir, repairing a house to-day if we have 
decided that it should be demolished to-morrow. . 

1Ir. President: The original question was: 
" That clause 2 stand part of the Bill," 

&ince which Rn amendment has been moved: 
" That the further consideration of the Bill be postponed." 

The question I have to put is that the further consideration of the Bill 
b(' postponed. 

The Assembly divided: 

Kr. President (during the process of voting): If Honourable Members. 
dv not desire to record their votes, I shall order ~ e d~ to be locked. 

AYES--4l!. 

Abdul Qaiyum. Nawab Sir Sahibzada. 
Aiyangar, Mr. K. RaIna. 
Aiver, Sir P. S. Sivaswamy. 
AjaL Khan, Captain. 
Allen, Mr. B. C. 
Bhat. Mr. K. Sarlasiva. 
Blackett, The Honourable Sir ~il. 

Burdon. Mr. E. 
Rut.lel'. Mr. M. S. D. 
Calvert. Mr. H. 
Cocke. ~. H. G. 
Dalal, Sa.rdar B. A. 
Datta, Dr. S. K. 
Dunk. Mr. H. n. 
F",,.idoollji. Mr. R. 
Fl"m;ng. l\fr. F. (1. 
Fraser. Sir Gordon. 
nhos... MI'. S. C. . 
11l\illw. 'l'he Honourable Si,' lIhtcolm. 
. Hira Singh, Sarrla1:" Bahadur Captain. 
Holme, Mr. H. E. 
Howell. Mr E. B. 

Innes, The Honourable Sir Charles. 
Joshi, Mr. N. M: 
Lindsay, Mr. Darcy. 
Mahmood Schamnad Sahib Bah.dur, 

Mr. 
MoncriefI Su.ith, Sir Hem·v. 
NalZ, Mr. G. C. . 
O'Malle!>·. Mr. L. S. S. 
Owens, Lieut. ·Colonel F. C. 
Parsons, Mr. A.  A. L. 
Percival, Mr. P. E. 
Rhodes, Sir Campbell. 
nichey. Mr. J. A. 
Roy. ~. K. C. 
Rllshbrook· 'Villia""s. Prof. L. !'. 
Shams·uz·Zoha. Ki'an Bah arl m' M. 
Singh. Rai Bahannr R. !\. 
St.r.nyon, Colonel Sir HE'nrv. 
Tottenham. Mr. A. R. L.· 
Tm'ing,  Mr. J. M . 
Willson, Mt. W. S. J. 
Wright, Mr. W. T. M. 
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Abdul Haye, Mr. 
Abdul Karim, KhwajL 
Abhyankar, Mr. M. V. 
Ahmed, Mr. K. 

"NOES-6i. 

Aiyangar, Mr. C. Duraiswami. 
Akbar Khan. Sardar Mahboob Ali 
Khan Mohammad. 

Alimuzzaman Chowdhry, Mr. 
Aney, Mr. M. S. 
Belvi, Mr. D. V. 
Chaman Lal, Mr. 
Chanda, Mr. Kamini Kumar. 
Chetty, Mr. R. K. Shanmukham. 
Das, Mr. Bhubanananda. 
Das, Mr. Nilakantha. 
Duni Chand, Lala. 
Dutt, Mr. Amar Nath. 
Ghulam Abbas, SaV' ad. 
uhulam Bari, Khan' Sahib. 
uoswami, Mr. T. C. 
Gour. Dr. H. S. 
Gulab !'lingh 'Sardar. 
Hans Raj, Lalli 
Hari Prasad Lal, Rai. 
Hvder, Dr. L. K. 
Ismail Khan, Mr. 
Iyengar, Mr. A. Rangaswall'. 
• Tinnah. Mr. M. .A. 
Kartar Singh. Sardar 
Kazim Ali. ~. M. 
Kelkar. Mr. N. e. 
Kun, Maung. 
LohJkare, Mr. K. G. 

The motion was negatived. 

Malaviya, Pandit Krishna Kant. 
Mehta, Mr. Jamnadas M. 
Misra, Mr. Shambhu Dayal. 
Misra, Pandit Harkaran Nath. 
Murtuza Sahib Bahadur, Maulvi 

Sayad. . 
Mutalik, Sardar V. N. 
Narayandas, Mr. 
Nehru, Dr. Kishenlal. 
Nehru, Pandit Motilal. 
Nehru, Pandit Shamlal. 
Neogy, Mr. K. C. 
Patel, Mr. V. J. 
Pliookun, Mr. Tarnn Ram. 
Piyare Lat, Laia. 
Ramachandra &0, Diwan Bahadur M. 
&ajan Bakhsh Shah, Mukhdum Syed. 
Ranga Iyer, Mr. C. S. 
Ray, Mr. Kumar Sankar. 
Reddi, Mr. ;K. Venkataramana. 
Re-y, Mr. Bhabendra Chandra. 
Samiullah Khan, Mr. M. 
Sarfaraz Hussain Khan, Khan 
Bahadur. 

Shafee, Maulvi Muhammad. 
Singh, Mr. Gaya Prasad. 
Sinha, Mr. Ambika Prasad. 
Sinha. Kumar Ganganand . 
Syamacharan, Mr. 
Tok Kyi, Maung. 
Venkatapatiraju. Mr. B. 
Vishindas, Mr. Harcbandl·ai. 

Kr. President: The question under debate is that clause 2 stands part 
d the Bill. 

Kr. R. K. Shanmukham. Ohetty (Salem and Coimbatore cum North 
Arcot: Non-MuharqJI1adan Rural): Sir, I am quite sure I am voicing 
the opinion of the Honourable Members of this House when I say that 
it is not the intention of this House to overthrow this Bill altogether without 
wnsidering its merits. But our contention is that in a big House like this 
i1 is not possible to consider carefully the pros and cons of the Bill and to 
rueasure its defects if there are any and remedy them by making suitable 
amendments. Unfortunately for us we were not quite on the alert whtm 
the motion for taking this Bill into consideration immediately was put to 
the vote by the Chair. Therefore, I appeal to the Mover of this Bill to 
.consider the real difficulty of this House and I would request him to be 
pleased to withdraw this Bill under Standing Order 50 for the present and 
bring it again so that it might be referred to a Select Committee and taken 
i!:lto consideration. 

Jlr. President: The House has just decided that it will proceed with 
the consideration of the Bill. We are now on clause 2. It is perfectly 
open to the Honourable Member to speak on that but it is not open to 
him to propose dilatory motions. 

Kr. R. K. Shanmukham Ohatty: I am only appealing to the Honourable 
Mover. . . 



The Honourable Sir Ilalcolm Hailey: A:; I :;aid beforc in explaining ow' 
position, we did not regard thi:; matter a:; one of great urgency, and, if 
l\lembers of the Hou:;c had at;ked for it:; reference to a tielect Committee, 
we should not have oppol:led t.he lIlotion. I think that our attitude on the 
subject is sufficiently clear from the fuct that 1 was quite prepared to 
accept the proposal to defer discussion on the Bill in order that Members 
might think out any ulllcndluent:; thut might be nece:;:;ary and discuss 
these across the tloor of the Hou:;c. ~o  lllay I say that 1 myself, not to 
use any more contentious word, regard it at; unreasonabie on the part 
of the House that they should not accept even that proposal, for they 
could huve had a week, nay if they wished 10 days or a fortnight in 
which to t;tudy the Bill, prepare their amendment::;, and take the voice of 
the' House on them. timely, we have SOllie right to claim that the House 
i-; not in a reasonable lllood ill a lllatter when i'. acts in that way. Now no 
dilator" motion,' as the Honow'able the President has said, is possible at 
ihis stage of the proceedings. Some of my friends opposite have told me 
of their real difficulties in the matter; they have explained that it was 
through a lack of attention perhaps or II. fuilurc to notice exactly what wus 
happening that they did not rise to propose a Select Committee. It is 
suggested that we should withdraw the Eill and re-introduce it with u 
motion for reference to u tielect Committee. If you, Sir, have no objec-
tion ufter the "ote of the House, I am quite prepared on my part to take 
that course. I take it, not ec ~e I think that there is anything in the 
merits of the Bill that demands it, or because I think that the House can 
hike great credit for the attitude it has ooopted, but because 1 am det-er-
mined that on our side we shall never be lacking in the quality of sweet 
r(1asonableness. 

IIr. B. B. Howell: t;ir,l beg to IIsk for leave to withdruw the Bill. 

)lr. President: The question is: 

" That leave be given to withdraw thl' Bill to arnl'ud the Indian l'assport Act, 1900, 
for eertain purposes. " 

The motion wasa.dopted. 

'I'lle Assembly then adjourned till Ele"en of the Clock on Tuesday, tdH: 
12th :February, 1924. 
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